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THE VICE-CHAIRMAN (SHRr H.
HANUMANTHAPPA). T shall now put
the Statutory Resolution to vote, The
question is:

“That this House approves the Procla-
mation issued by the President on the
7th September, 1988, under Article 356
of the Constitution, in relation to the
State of Mizoram.”

The maotion was adopted.

STATEMENT BY MINISTER

Two accidents involving Indiap Airlines B-

737 aircraft VT.Eah at Ahmedabad and

Vayudogt Aircraft VI-DMC near Guwa-
hati op 19-10-88.

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJS PATIL). Sir,

As the House is aware, two accidents
involving Indian civil aircraft took place
on 19-10-88. We share the grief of the
family members and friends of the deceas-
ed. The brief particulars of the accidents
are as follows:

An Indian Airlines B-737 aircraft VT-
EAH was operating a scheduled passenger
flight IC-113 from Bombay to Ahmedabad
with 135 persons on board (124 passengers
plus 5 infants plus 6 crew members). The
aircraft was commanded by Capt. 0. M.
Dalaya with Capt. D. Nagpal as co-pilot.
It took off froim Bombay at 0605 hours
and reported overhead Ahmedabad at about
0650 hours, While on the final approach
at a distance of about 4 kms. from run-
way 23 it crashed into the ground. Prior
to impact, the aircrafy hit three trees. Al-
most the entire aircraft was burnt 131
occupants died and 4 received serious inju-
ries. ‘The last transmission from the air-
craft wag abouy 2 minutes prior to the
crash when it reported turning inbound.
No emergency had been reported by the
aircraft. Airport and City Firec Services
reached the site and rendered assistance,
The Flight Data Recorded (FDR and
the Cockpit Voice Recorder (CVR) have
been recovered.
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Immediately after hearing the news, In-
dian Airlines set up special cells in Bom-
bay, Delhi and Ahmedabad to assist the
relatives of the victims, 122 bodies were
identified uand delivered to relatives at
Delhi, Bombay and Ahmedabad. The rest
were cremated/buried in a combined reli-
gious service on 23-10-88. Arrangements.
were made with the assistance of the In-
dian Air Force to tramfer the bodies to.
‘Bombay and other destinations, Indian
Airlines has been instructed to arrange for
payment of compensation as soon as pos-
sible,

Indian Airlines is also making every
effort to ensure that the 4 surviving pas-
sengers are given all medical and other
assistance. The relatives of the survivors
have been informed that in case they re-
quire transfer to o private hospital in
‘Bombay/Delhi or any o‘her place or if
they need medical specialists, Indian Air-
lines would make necessary arrangements.

Government has appointed a Court of
Inquiry headed by Shri Ashok Mathur, a
Judge of the Rajasthan High Court, The
Court will be assisted by three assessors
who are experts in their field. They arc
S/Shri ¥. K. Mehra. K. B Ganesan and
Wg, Commander R. P. S. Garcha,

While details about thig accident were
coming in, another report was received at
about 10 A M. on the same day that an
F-27 aircraft VI-DMC of Vayudoot which
had left Silchar for Guwahati at 0308
hour; to operate flight No. PF-704, had
lost radio contact with Air Traffic Control,
Guw:hati after approximately 8.50 A .M.
It was commanded by Capt. B. S. Bhogai
with  Capt, K. R, Reddy as Co-pilot.
Search by Air Force helicopters later in
the afternoon confirmed that the aircraft
had crashed in the hills pear village Noon-
mati in Assam. The aircraft had 34 per-
sons on board. Al of them were killed
in the accident. Since the accident took
place in hilly terrain. access to the site
was ex'remely difficult. Finally, with the
help of Police, Army. Indian Air Forcc
and local people, the rescue team reached
the spot. Two helicopters were pleased
intg service for establishing communication
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and carrying bodies.  All the 34 bodies
were recovered. 30 were handed over to
the reia‘ives and 4 were buried. Vayudoot
opzped four Control Rooms wt Delhi,
Caleutta, Guwahati  and Silchar. These
Control Rooms were manned by senior
officers to provide all assistance to family
members of the ifl-fated passengers.

Government has also appointed ,, Court
of Inquiry to be headed by Justice Umesh
Banerjee of Calcutta High Court {p in-
vestiga‘e into the accident, He will be
assisted by three assessors who are tech-
nical experts in the field. These assessors
are 8/Shri J. D. Jeiina, a former Regio-
nal Director, employee of Indian Airlines,
V. Chellapa, former Director of Air
Safety, Civil Aviation Deptt. and Capt.
N. K. Dawar, Director Indira Gandhi
Rashtriva Uran Akademi,

SHRI A G, KULKARNI (Maharash-
tra): Sii, the crashes of the Boeing and
Vayudcot  aircraft are very depressing
events, We are not only sorry for these
events. The events are of such a great
magnitude and tragedy fhat they make one
sad,

Sir, with due respect 1o the hon Min-
ister who is a personal friend of mine,
am very sorry to say thay the statement
is just like a civil panchname of the whole

tragedy, (Inteiruptions) Please do not in-
terrupl me,

i QY aat (FEe wew)
JE A7 AR G FT W E 0|
: qE
a‘"l' ag’r’ ? {
I can fight myself. You dont come in
between, Don't disturb me,

s W AN FAH
TOE; TS ®Y TR

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Sir, this is
a very tragic and seIious matter, ..
|
TS‘»HRI A. G. KULKARNI: Sir, what

1 was saying is thay it is like a civil pan-
chnama. [ was expec'ing something else
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becanse in the morning during the Ques-
1idn Hour, Shiviajji replied to certain ques.
tisng and he was there on the defensive
and he did not give much provocation
for any shouting, etc, But, Mr. Minis'er,
in the statement one expected that there
Would be a technical assessment, You can
take a plea that the Court of Inquiry is
doing that That I can understand. The
Coury of Inquiry may fix up the reasons,
the persons, et.. But the whole country
is interested to know what the Government
thinks are the probable technical causes
and that will give us satisfaction. Of
Course, they may come out after eight
Mmonths of two years or three years be-
\Wcduse many inguiries take place and
they take a lot of time,

Mr  Vice-Chairman, Sir, I wanted to
Tajse some four or five points by way
of clarifications to ge; information, At
the outset, T can say that ihe Indian Air-
lines hag become notorious for its in-
efficiency, ineptitude, callousness and in-
discipling in maintenance. And how we
live or how we are saved in Delhi-
Bombay o, Bombay-Madras flights only
God knows, only God saves us. I don't
think anybody else is responsible for keep-
ing us alive. T do not blame my friend,
Mr, Shivraj becauss he has only recently
taken over, This ig the legacy. ..

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharushtra). Only God sav-
ed us,

SHRT A. G. KULKARNI: Now Shiv-
raj has come. He is “Shiv Raj".

SHRI VITHALRAO MADHAVRAO
JADHAV: His name is also of g religi-
Ous God,

[

[The Deputy Chairman in the Chair]

SHRI A. G. KULKARNIL: Madum,
1 wanted to know some facts from him
on the working of the Indian Airlines.
I want to gquote from some of your
Own statements  In the Air lines House
Magazine some figures are given. There
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is ap in-houss Magazine ian which they
have said thag the time performance or
the arrival on the right time is 56 per
ceny in May and 51.5 per cent in June.
Thig is the percentage of timely arrivals
of planes. About the reasons, I am
not ascribing the reason that one plane
has gone to Londopn and another plane
has gone to New York. The reason is
that the plane is not maintained to the
statug of flying. And that is what I say
is the callousness, indiscipline, ineptitude
and inefficiency of the Indian Airlines.
When I am  cn this subject, particularly
the bosing flights, T want to remind you
that my colleagne, Mr. Kalmadi has ask-
ed in the morning about the flying hours
experience, This Capt Dalaya had a fly-
ing experience of 3,000 or 5,000 hours.
But Capt. Nagpal had only 50 hours
of experience on Boeing and the manage-
ment allots him the job of being 5 co-
pilot. So, Mr, Minis‘er. if this is oot
callousness, then what is it? Please tell
us, About 130 lives have been lost.

Now, Madam. 1 want to know about
the navigational aids Though fortunately
nowaday, I am not appointed like that,
but  previously during 1979 and 1980,
I vas appoinicd ag a Chairman of an
Advisory Committee. There were some
Por; Advisory Commiftees—in  Bombay
there was one—appointed by the  Air-
port Authorities of Indiy and there was
also Mrinal Gore, ex-Member of the Lok
Sabha, We could find out when we
askeq the officers how are the naviga-
tiona] instruments, we were informed
that they were totally outdated. Per-
sonally, Madam, T do not blame the offi-
cers of the Civil Aviation Ministry. They
propose to the Government that  this
must be imgporied, this must be replaced,
it has gone out of order, it is not working
properly, this is not of the lates; tech-
nology, but no action is taken. Now, this
is my specific question please tell me
whether at Ahmedabad the ILS and the
DME. were technically competent to per-
form their duties. T repeat, technically
competent to perform their duties. For
this a court of inquiry is not necessary.
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It is only your Civil Aviation Ministry
and your own officers who can tell this.
I charge, Madam, that the life of these
people  could have been saved if these
instruments including those which include
localiser alsp and the other system like
PI side and all those technicaj aids,
whether they were functioning and tech-
nically competen; to perform their duties.
(Tine Bell rings).

Madam, T am asking only clarifications-
Two I have asked, And Madam, [ can-
not now say publicly here for how much
time you have to remaip our Deputy
Chairman, God alone knows, So, Madam.
please allow us at least this much <o
that we  can ask  questions.

THE DEPUTY CHAIRMAN. Please

speak on the subject,

SHRI A. G, KULKARNI: That is all
rizht, thank you, Madam. Then the
third poing is altimete, eic. Now the ILS
system and the DME system of these has
been reported out of order I fully agree
with you, Shivrajji, neither you are a tecn-
nical man nor T am a technical man, You
are being guided by your officers and Iam
being guided by the press anqg luckily
the press is there a; least to guide us.
So, we can cnly question fiom the infor-
mation provided.

Another instrument they cal] slope
indicator of such systems I think Su-
resh musy be knowing better what is
called WASI etz. This was alsg not
properly working at Ahmedabad airport,
i.e,, malfunctioning of the altimeter That
is  what I say.

Now, Madam, on the 8th i was re-
ported that the lights were not properly
working. 1 want to know whethe, jt is a
fact. Then, Mr, Minister. the last point
and one or two sentences more I will
say, Madam, you kmow tha; Dallaya,
they say, was an experienceq pilot  but
he did not get clearance that was onc
of the reports, and he was asked to go
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to Barods. One report is that he encir-
cled the airport etc. I do not know. I
want ty know what is actually the fact.
This is not 3 court matter. Did the Ahm-
edabad control tower, please tell us spe-
cificaily, give him clearance to land at
Abhmedabad airport.

Thea in Vayudoot there is another em-
pire, presided over by Harshvardhan, as
Chairman or Managing Director, I do
not know. ({nterruptions), Kalmadi is
an authority. He might get a promotion
because of) the crash second or third
crash, or whatever it is. (Interruptions).
Bhandareji, do not worry, do not get so
much panicky. What | want to

SHRI SHIVRAJ PATIL: The officer is
not to be mentioned by name because he
is not aere to defend himself. So, may I
request ...

SHR[ SURESH KALMADI (Maharash-
tra). Might not be here but if the blame
is to be fixed on somebody it js to be
fixed op somebody, it is t0 be fixed on
him. . .

SHR[ A. G. KULKARNI: Mr. Min-

ister, I am not giving to have a
fight with wou on this. In this
House many names have  been

taken and drawn in by our party as weil
as by the opposition. So there is nothing
sacrosanct about that. Tt is repceted that
Mr. Bozal who was on that Vayudoot fli-
ght said—hig voice is recordegq on the in-
strument or the box that has been found
out --that ILS is not working, Thig is what
he soid cn the radio box which has been
foun. I want to know whether it is a fact.

Now [ have two general Questions to
ask. I made cettain accusations about the
inefficiency of the Indian Airlines orga-
nisation; Air India also is in the same cat-
egory. Mr. Miister, T want to ask you
verv specifically, Ifeei a little bit let down
here. 1 have got great faith in public sec-
ter: [ have all along supported a viable,
vibrant public sector. But I find more po-
litical interference of late in the working
of these public sectors par-
ticu'arly the airlines corporations, What
was the reason in appointing drowing-
room ladies on the Boards of Directors
of the Airlines or the Air India? What
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have the cinema actresses to do with it?
You add another ten members; I don’t
mind; but donm't remove the technically
competent persons. Madam, these techni-
cally-compegent persons were recoved whe-
fher ! it is in the Indian Airlines
or the. Air India. [ can give their
names but because, Mr. Minister, you are
now a little bit scared  about getting
names, I do not take the names, What I
want to know from you is what is these
ladies, contribution? Perhaps on the cat-
ering side they may contribute; but act-
vally they are not cook; thy may be...

e

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Chef-air,

SHRI A, G. KULKARNI: Yes, Chef-
air or those who supply the food and the
food materials. I am serious about  it;
T am not joking. These ladies are very
aoble ladies, great ladies, but my point
is, you have dcne it at the cost of technical
competence of the Board of Directors of
the Indian Airlines and Air India, I
chargs your Ministry bec2use you have
encouratzd this indiscipline ard vour Mi-
nistry is responsible for encouraging this
indisciplin=. T do not blame the officers
becaust| they have ultimately to carry out
the orders. But there is entire ineptitude,
loss of maintenance schedule and indisci-
pline; 1 can quote umpteen instances., ..
But neither vou are a technical p:zrson nor
am I; you havei to get information from
that side end myself from Kalmadi. So
this is a ficht between these’ two groups.
But I don’t go into that. What T want
to =say is, dom’t bring in political inter-
ference n technical matters of the Air-
lines, because the casualty is the pzople
of this country, and I charge that very
recently the entyre ocpproach of the Gov- -
ernment has become casual bocause com-
petent merscas were removed and some
such drawing-room ladies were appointed

or the actresses were  appointed .
It is not Andhra Pradesh or Tamil
Nadu; they can do it th-re (Interrup-

tions). So T want to ask you about this
interfercnce. 1 think my vo‘ce will reach
to the authorities who are concerned with
this that the people of this country whom
I represent are very unhappy at the poli-
ticalisation of these public sectre organisa-
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tions particularly, in appointing peole to
these Boards. 1 am aware that competent
private sector parsons are on th Boards
of Dircktors, Thoe was one interview
given by Mr. Bajaj in Pune. 1 read it ia
the newspapars. Somebody asked him ‘You
are running a factory:  why are you
not able to run the Indian Airlines on
the same lines?”. He said ‘Though I am
the Chairman, T am least authoriseh to
interfere with all my proficiancy ip mana-

gement.’ j

SHRI JAGESH DESAT: Let him resign
in that case.

SHRI A. G. KULKARNI: I am saying
the same thing. You gave your outburst,
But this is my question. If these persons,
like Ratan dita or Bajaj, think that they
are not competent, please request them op
my behalf and on behalf of the House
to make! their positions available to some
technocrats who will imyerove the working
of Indian Airlines. Air India ang Vayu-
doot . ol

sit Aiwe Tag =gm (79217)
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“Here is my resignation. 1t is my moral
duty to resign from the| Ministry. from the
Chairmanship or Board of Directors or as
M.D. or as a big officer in charge of
Indienn  Airlines’ fiights.”
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SHRI KAPIL VERMA (Uttar Pra-
sh): Madam, this is the worst tragedy
the history of civil aviation in India
ie to two air disasters. [ am not repea-
ng the points that have been made by
iy colleagues. In the morning also dur-
1g the Question Hour this issue figured,
nd meny searching questions were
sked. T will dwell on certain basic isstes
ery briefly.

In fact. the major problem to my mind
£ the civil Aviation is the shortage of
slanes and their consequent over use.
Everybody is aware that we have en-
ered into an agreement with the Airbus
Indictries for supplying new planes which
arg required,  In fact, there was an
agreement with the Boeing Co., and they
wzre to. dzliver »lanes by 1986. That
agreement with the Boeig Co. was can-
celied, ang thic agreemont with the Air-
bus Industries we have enterd into. Up to
1989 they have to supply certain number
of planes. And because of shortage it
wag agfeed with the Airbus  Industries
that in th: interim period upto 89 they
would give 10 airrrafts. But they have
actually given four only so far. Out of
those four also one has been grovaded
because of an accident. So, actually there
ar> only three, T would like to seek a
clarificaion from the Minister why  this
particulay point in the agreement has
not teen pressed. why we have not forced
the company, ths Airbus Industries of
Fra~ce to honour the agrelement and sup-
ply us ten aircrafts because we are  soO
much short of planes.

In fact. T would say, as has been al-
ready mentioned, that poor maintenance,
overise, inefficiency, indiscipline, so
manv other things are there. Tn fact, at
its very root is the fact that the Director-
General of Civil Aviation who has to
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look after airworthiness, air-safety, is an
IAS officer, not an expert, and that too
he is only a Joint Secretary and holding
addtioinal charge of the Directorate-
General. This is not a very good situa-
tion, I would say. He is not an expert at
all. We should have an expert here who
should look after particularly the alr--
worthiness and air-safety inspection,

I remember that the Estimates Com-
mittee of Parliament long ago had point-
ed out certain deficiencies in air safety
orgamsation. In fact, I think it was Pt.
Nehru who had invited a high official
from Australia, Peter Lang, I think. He
recommended certain steps for the im-
provement of the functioning of air safety
machinery, That report has not been fully
implemented yet. Only partly it has been
implemented. I would say that this thing
should be immediately attended to.

Vayudoot is notorious for not having
air-safzty measures implemented proper-
ly. In fact, the Committee’'s reports are
there. I have been talking to some offi-
cers, some a.r-Engineers. They have been
telling me that”in Vayudoot the standard
practice is that the engineers belonging to
the Safety Section, what you call the
Airworthy Ssction, who should normally
certify the airworthiness, do not check the
aircraft and that only pilots do it. It is a
very perfunctory system. It is not proper
to play with the lives of the people.

Expansion of services is good. The
Minister was saying this morning that he
wants to give facilities to all those in-
accessible areas. Very good. He is doing
his best. But the whole point is, at the
same time, we cannot take the risk. As
the Minister said, we will not compromise
safety, You have expanded so much that
you do not have proper maintenance or
checks. No proper equipment is there.
How can do you do it? Tt is not proper
to go ahead with expansion at such a
fast speed without ensuring that proper
equipment is there and proper efficiency
is there, the whole difficulty js that.

1 wil] refer to Silchar. Vayudoot was
started. [ want to put a driect question
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of rmine to the Minister : Was any engi-
neer permanently posted there ? 1s there
proper equipment for checking the plane
before it takes off ? If you had an engi-
neer at Silchar, did he actually check
the plane? I am not talking of people
who travel all thd time as crew, engineers
travelling here and there, If an engineer
had been posted there, probably things
would have been better.

Secondly, I am told that—probably the
Minister will tell us—a confidential com-
mittee was appointed by the Indian Air-
lines after certain complaints about mix-
ture of water in petrol, and the commit-
tee went to Gauhati and there and it ac-
tually caught some people who were tra-
velling without ticket on planes. Because
of over-loading this problem is there. In
Jammu and in Gauhati sector particularly
thig problem is there. When 1 read in the
newspapers about the tragedy the report
said that one particular passenger was

travelling on someone else’s ficket. This
tings a danger bell. That confirms the
story that overloading was there. Why

was that person allowed to get in? I
want to Know whether ipsurance money
is going to be paid towards his risk or
not. What 1 want to say is that if there is
overloading. it has to be checked because
at certain heights in those very difficult
areas, the planes cannot maintain heights
and even godown if they are overloaded,
particula?ly when the planes are old. As
a poor counfry we cannot afford too
many planes. So, certain speedy measures
have to be taken up immediatelv to en-
sure safety. I would like to know in view
of these disasters what <pecial measures
the Government has thought to improve
th= situation. <a that these traredies do
not take place again. T hope the Minister
will take speedv measures and tell the
House what measures he has taken after
thase disastere fo nrevent reoccurrence of
snch accidents in future.

SHRT SUTKOMAL  SEN (West Ben-
mhe The statement that has beep read
At hy ovr hon. Ministar is mnch worse

thana nrwspaner renort. Newsnaners
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have given much more details than wha
he has given to us. This statement jclate:
to two air crashes—one in Ahmedabad
another in Gauhat,i one of Boeing am
another of Fokker. k is not only th
question of two aip c-ash.s. For the lus
few years we have been witnessing a
number of problems arising duiing tlights,
the aircraft getting delayed due to <nags
or the aircraft while flying developing
snags. All these problems ape com-
ing before us. Not only thot, even during
the last session. we have seen that one
helicopter of Pawan Hans—crashed near
Vaishno Devi temple at Jammu. What
I want to say is that it is not only the
Indian Airlines or the Vayudoot but the
entire Civil Aviation Ministry which is.
managing the affairs in such a way that
it has issued death notice to all passen-
gers who want to use these airlines and
also to the crew. who are supposed to
operale these ﬁigbts. 1 say this because
the credibility of the Government is going
down. Now. everybody 1is afraid of
flying by aircraft whether it is operated
by the Indian Airlines, Vayudoot, Pawan
Hans or Air India. Why has it come to
such a pass? T do not know whether the
Government  has ever thought ovar it.
Now, after one of the biggest disasters in
our country, this Boeing crash in Ahme-
dabad and F-17 crash of the Vayudoot at
Gauhati, it is clear that there is a criminal
negligence on The part of the top-brasses
of the Indian Airlines. Vayudoot etc. to-
wards the passengers and the crew 1In
any civilized country, I think. by now
these top-brasses would have been lodged
in jail and the Minister in-charge would
have taken the moral respounsibility of
these crashes and would have resigned.
But in oor country nothing happens.

What we see is that every year the
Pm.nber of domestic and foreign passengers
l.ﬁ Increasing in our country at the galion-
g rate, At the came time we find we are
of using the sam: fleet or Jet aircraft,
Boeing or Airbus or using the flete cer-
tain other aircraft which are alreadv ob-
solete, for example. Fokker Friendship.
At the sama time, we ara argniring some

aircraft or some helicopters which ore of
/
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ore  inferior quality like Dornier and
cstland.  Several times here we have
scussed about the Dornier aircraft and
estlund  he.icopter.  We have also de-
anded that “these aircraft should be
ounded. Recently a Boeing has crash-

ard a FoKker has crashed. Who knows
1at will happen to Dornier aircraft and
‘estland  helicopter ? The other day a
tliccpter  near  Vaishno Devi temple
ashed. Who will own responsibility for
is 7 The Governraent did not take any
ispcsibility. There was no word of re-
‘et from the Ministry for their ineffi-
ency oy negligence towards the passen-
xars and the crew. Madam, this is what
. herpening. -

Nov.. when the number of passengers
. inuieasing at a galloping rate, many of
ur aircrafts are gelting groundtd the fleet
,» decreasing and one aircraft from morn-
ng till night iy flying over the whole of
he country without any scope for over-
tauling and without any scope for main-
enance. This is what is happening.

In the moining The Minister has said
that their philosophy is to induct more
Vayudoot ervices, What js the philosophy
of this Vayudoot ? It is the philosophy of
cheap labour and earning more profits.
You are employing the pilots in Vayudoot
who were the pilots of the Air Force or
just boys who have come out of the
Flying Clubs. You are appointing them
ag half the salary which their coun-
terparts are getting in other Agencies.
Even the other crew is also paid at a
very low rate. In this way you are ope-
rating the Vayudoot and you say that you
are trying to connect the North-Eastern
region and other difficult areas where
there are no train connections. What is
the philosophy for the North-Eastern re-
gion? In the past also so many air crashes
have 1aken place in the NorthJEastern
region. The Government does know that
/ﬂying a Westland helicopter near Vaishno
Devif during the rainy season is very
dangerous hut still they flew and it crash-
ed. Where is the responsibility? What 1
feel is that the Government is totally cal-
lous about it.
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in the morning somebody said “This
country is headed by an ex-pilot. He was
expected to run at least the Civil Aviation
Ministry efficiently.” How he can run this
department efliciently when he is creating
a mess in other departments? In all the
departments there is a mess and so also
in the Civil Aviation Ministry. Civil Avi-
ation Ministry is such a Ministry where
people lives are in danger.

Madam, [ would ke to seek some
clarifications from the hon. Minister. May
I know what is the rate of increase of
the passenger traffic for the Indian Airlines
and the Vayudoot during the last three:
years? May I know what is the total num-
ber of fleet in the Indian Airlines and the
Vayudoot three years back?

I

As regards the utilisation of the air-
craft. what is the standard of utilising a
737 Boeing and an Airbus? What is the
maximum standards of utilisation for a
jet aircraft? Somebody told and it also
came in the newspapers that the Boeing
which crashed in Ahmedabad was acquired
in the Seventies. May I know  whether
that Boeing aircraft can be used for 20
years or more? May 1 know whether the
international standard and the  Boeing
manufacturing company permits it to use
for 20 years or more?

Then, Madam, about the safety arrange-
ments [ would like to dilate upon this
issue because time is short. The safety
regulations are frequently violated by the
Indian Airlines and the Vayudoot and
also by the Air India. So many ceurt
rulings are there on it. Committees have
made recommendations. But how many
rulings and recommendations have been'
accepted? They have been accepted for-
mally but how they have been implemen-
ted by the Government? They have not
done it. T would like to know from the .
hon. Minister, what are the international
standards of the duty hours of a pilot for
the whole month and what are the duty
hours of a pilot in our country. in the
Airbus, in the Boeing or in the Vayudoot
aircraft? Those things have to be made
very clear.
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Then about the aircraft checks. In the
.Lok Sabha and in this House aiso, it was
discussed and certain newspapers also pub-
lished photostat copies about the blank
fitness certificate of the aircraft before fly-
.ing and about thz engineer’s certiﬁca_te.
Many blank certificates are signed. The
Minister could not deny. In the other
House also, it was raised. | would like to
know whether that practice is really fol-
Jowed. and if it is followed, how it can
be allowed to be followed. Then about
the doctor’s check before the pilot enters
the cockpt to fly the aircraft. In the morn-
ing also, it was raised. Why do you en-
gage doctors on contract system? They
have no responsibility. They can run away.
Why you are showing this cailous attitude,
casual attitude to the passenger safety?
Why you are not employng regular doc-
tors? Is it only a question of money and
human lives have no value? You are
saving money by appointing doctors on
contract system. How do you want to re-
medy the situation that there should be
propar tests of the pilots before they enter
the cockpit?” Madam, permit me, I wil
give one etample of the callousness even
of the pilot. Once 1 was flyng from Cochin
to Delhi via Goa. I found in Goa, five-
six ladies boarded the aircraft and all these
five-six ladies iopether entered the cock-
pit and started gossiping. T askad one of
the Air host:sses what is going on in the
cockpit ' She said, one of the ladies is the
mother-inlaw of the pilot and because
monther-in-law is flying, so she was sitting
in the cockp:t and along with her. all her
frisnds were also in the cockpit. Was it
permissible? Tt is not only the manage-
ment. sometimes the people who are in
charge of the gircraft, either the com-
manders or the engineers., they also show
callons negligence to the safety of the
passengers. So, T feel the discipline which
is lacking in the Tndian Airlnies, Air
India and Vayudoot, the Government
should pay heed to it. T do not know
where is the Government? Who should
pay hzed to it? Nobody owns a moral
responsihility, Nobody owns responsibility
for the eriminal negligence. Still, 1 would
ask them to enforce discipline in the In-
dian Airfines, Air Tndia and Vayudoot so
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that work gbes on according to rules ahd
propen safety measures are tuken uud
nothing is violated because here violation
of rules is not just depriving somebody
from money. But here violation of ules
is depriving somebody from his life. So,
all these questions have to be answered by
the hon. Minister.

Now, Madam, last but one clarification
about acquisition of aircraft. Whay was
the difficulety of the Government in ac-
quiring new aircraft since passenger traffic
is increasing? Is it oniy the financial con-
stra:nts or there are other constraints?
Why they are not acquiring new aircraft
when pessengers are increasing and when
they acquire aircraft, why they are ac-
quiring inferior type, of aircraft like}
Dornier or th: Westland  helicopters?
Universally condemned things they are
buyimy and as a result, people are dying n
the aircraft crash. What is the criterion
for procuring and acquiring these aircraft?

My last clarification is ubout the pi'ots’
training. There are reports thag there are
many training institutes  here (lving
clubs, which are not maintaing certain
standard, they have no  standard,
as a result, the boys who pass out from
thzse flying clubs, thcy are inferior quality
pilots. There are also reports that thnse
boys ara. directly emploved as co-pilots.
The co pilot is expected to help the nilot
in case of an emergency. Sometimcs he has
to do the landing and the take-off him-
self. Thot kind of standard should be main-
taineq in the Indian Airlines and other
organisations, Simply putting as co-plot a
man who cannot help in case of an emear-
gency will not help either the passergers
or the crew. 1 wou!d lik> to know from
the hon. Minister aboutl 2ll these details.
The safety of the passengzers and the crew
should be taken care of.

Madam. this is not a clarification but
a suggestion. We have only two enginesr-
ing units in Tndia, one in Bombav and
the other in Dclhi for Boeing and Airbus.
If an aircraft develops some snags, en
gincering problem, if something has to be
replaced, In the eastern and the southern
sectors, the parts and engineers must be
brought here and only then the work can
be done. Why should they not open an
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engineering unit in Calcutta or in Madras
in the sourthern sector? Why are they not
opeaing engineering departments or work-
shops in Madras? Why are thgy not reno-
vating the workshop in Calcutta? If this
is donerepair work can be attended to |
immediately. Thank you. i
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THE DEPUTY CHAIRMAN: Now,
Mr. Bhandare.
SHRI MURLIDHAR CHANDRA-

KANT BHANDARE: Madam Deputy
Charman. Lord Rutherford, the father of
nuclear physics, has said that the proba-
bilities of a man walking out of his house
and dying on the road because of a road
accident are a million times more than a
man dying in an air crash. That is th.e
safety under the law of probabilities in air
travel. So, with that high safety margin
according to the law of probabilities, it is
indeed a matter of regret that within a
short span of time on the same day of
the fateful event, that is, the 19th there
were two air crashes in the country. Un-
luckily, ¥ was there in Ahmedabad on that
day. As soon as I got the news at about
eght oclock, I went to the airport. I
met Mr. Vaghela there. We went to the
place where the plane had crashed. We
went to the hospital. Here I must also
app-eciate that the honourable Minister
alco was there without any loss of time
and his presgnce in the midst of the worst
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of tragedies was a welcome thing and the
people felt a great deal of comfort by his
presence there. But the point which I want
to make is: Are we really conscious about
air safety at all? There are two aspects of
the matter, In fact, things were once a
matter of pride internationally, Air-India
last year with a glorious reputation had
now been named as one of the 10 worst
airlines, When 1 asked somebody responsi-
ble as to how this is being said, he re-
plied: it is not Air India but it is Indian
Airlines. I said: look, probably they mean
both. And it is really true. Mr. Shivraj
Patil took charge very recently.” He is
known to Be a man of great industry, great
rectitude, great discipline. The whole
nation is expecting that things under him
will really improve. And he is also assisted
by a very, competent Secretary of the
Department. But that is not enough. But
I would like the hon. Minister or the
Ministry to point out a single word in
praise of Indain Airlines or Air India in
the last two years. Things have been de-
teriorating. Apart from safety, never does
a plan leave on time. It has become a
nightmare for the passengers to fravel
particularly by Boeing planes. Everybody
knows that these Boeing planes have out-
lived théir lives more than twenty years.
Yet we will nof think of air safety and
ground them. Only when they have crash-
ed or whéfiever there is forced landing,
we will ground them. Why are you not
taking stéps for an adequate substitution of
these planes? Every two monthg you are
raising the fare by S5 per cent. Nobody
will believe. Something is wrong, utterly
wrong, in the running if international air-
lines or the domestic traffic in other coun-

tries can go on at cheaper rates than in
our countfy.

There are two or three points which I
would like to make. I would like to share
realy the bereavement of the entire nation
over this tragedy. But T do not see any
light that this tragedy will not occur again
in the near Tufure. Therefore. I rise. Other-
wise I do not want to be the fifth man
to speak here today. I would request that
at top speed, top priority. the Minister
should sit down and get this indiscipline
out of the Air India and Indian Airlines.
Whatever may be the problems, it is 2
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bilateral thing. You must not go on blam-
ing the staff. You must take them into
your confidence. You must find out what
their difficulties are. This is so far as the
human factor is concerned. We have read
in ‘India Today’ that certificates of fitness
are just signed in blank. It is a most shock-
ing thing. It is only coincidental. I do
not mean anything, But the specimen
certificate which was published gave the
name of the pilot of the ill-fated plane,
who is also no more, I would like to
know, what action has been taken by toe
Ministry to see that there is a proper
check? Let the staff come 15  minutes
earlier or half-an-hour earlier. Let there
be a proper check. Even if they feel one
per cent diffident to go on the flight, let
them not go on the flight, because you
cannot compromise with safety. Thisis so
far as the humap factor is concerned.

Then there is the fact about the ma-
chine. Every time you get into an aircraft
they announce after one hour that there
is a snag. I do not know how snags deve-
lop like this. One does not find in foreign
countries such things. But this happens
once a week here. T would like you to
collect statistics and see how these snags
develop, The very fact that
snags  develop in the aircraft shows
that they are really not air-worth, There-
fore, 1 think there should be no let-up
at all on the safety factor. Please have a
revised code of safety. You yourself go
and see how the pilots and others are
examined, You yourself go and see how
planes are checked before tney are
certified to be air-worthy, At the last
moment, for no reason or rhyme a flight
which is to go to Lucknow is diverted to
Jammu. The plane which is going to
Jammu is diverted to Madras and the
passengers do not know what to do. I
think there is sometning very very dras-
tically wrong. Many people talk of com-
petition and opening up. That will take
its own time. ‘Today you must take time-
Iy remedies. You must work on these
factors of having adequate number of
standby and safe planes answering all the
safety requirements. Then you should do
something about staff, Unless you do
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that, 1 dont think we can speak about our
civil aviation with apy sense of pride. We
cannot say that our aviation js safe des-
pite the fact that you go on taxing the
passengers every two montas by raising the
fare to an extent that the passengers can-
not afford it.

SHRI SHIVRAJ PATIL: I must te
allowed to say that what the hon. Member
is saying about raising the faje is not
correct.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: In spite of the fact
that I get some free air travel, 1 have been
paying for my air travel out of my pochet
also. At the end of this debate, T would
request the hon. Minister to give the in-
crease in air fares during the last 18
months. I will be very happy if my state-
ment is proved incorrect. I wont feel
‘sorry to withdraw it and express my
regret over such a statement.

I don’t want 10 talk about food. this
and that because these are minor things.
Food and other things are minor. Today
we are talking about basic conveniences,
You talk of flying op time and reaching
on time ang safety. You need not serve
any food at all. Let the passengers bring
their own food. I am not against that.
Let me reach on time and safety. Thay is
all that I have 1g say.

DR. (SHRIMATI)} SAROJINT MAHISHI
(Karnataka): Madam Deputy Chairman, it
Was  a very unfortunate and a shocking
day for the country. There was Ino
accidents on the 19tg of October-one in
the West and the other in the North
East region, It was really a very unfor-
tunate day. We all feel sorry for the anc-
cidents and give our condolences to the
bereaved families. But what is it that
can compensate the grief that has  been
caused and the lack of confidence that hag
been created in the travelling  public?

What is it that can bring the confidence
back?

Madam, I would like to ask whether we
are  thinking of the preventive measures
or whether we are thinking of the re-
medial measures. Do we think before
the accident occurs or do we ithink after
the accident occurs? Madam, accidents
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haye occurred many a time. Have — we
tried to improve over these things in any
way? The aviation industry has grown
over the last 34 years after amalgamalion
of the company into g very sophistica-
ted industry. It hag  been put under
ESMA_ ie, Essential Services Main(euunce
Act, Madam, I  would like to  know
whether we arg caring for the metal fati-
gue, wear and tear and maintenance.
One part is maintenance of the aircraft.
That is very very important. What was
ihe performance at the  manofacturer’s
level and what is the performance ut the
maintenance level? What s the percentage
of deterioration? At a temperature  Of
42 centigrade, metal wear and tear and
fatigue is so high. Of course, we cannot
compuare ourselves with the western co-
untries which are cold, Madam, 1
would like to know how much care we
are bestowing to these things which are

very very important.  There are four
agencies which are working
here. One is the National Air-

port Authority and the other is the Inter-
national Airport Authority, These are
iwo autonomoug bodies or corporations.
They organise the Indian Airlines and
ithe Air India. To add to these 1wo
corporations, there js another Vayudoot
Corporation. Then there is the fourth cor-
poration which is the Pawan Hans Cor-
poration. This corporation has ulso
been created, Are these  corporations
created to accommodate certain people or
the services of certain people are to be used
for the promotions of these corporations?
That is the question whion I would like
to put to the hon, Minister. One of my
friends said that one of the hilicopters met
with an accident near Vaishnodevi. How
are these helicopters purchased? When
taey are thrown out and discarded in the
other countries, we purchase them here
and they are taken on the Corporation.
So is the case with Vayudoof, I would
come to that point later on. These 7375
v’hich belong to the 1970s have also
over-worked. The metal fatigue is very
much there.  And the fuel has also got to

be looked into because as one of my friendg
said, fuel ig also adulterated, Tt is
not petrol, Tt is soperfine  kerosene
which is used. T would like to say—and
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the House would be surprised to know—
that witp  1,90,000 ltrs of superfine
kerosene in the wings and with oxygen in-
side, the jumbo rums, and in one minute
20 seconds, the whole taing would
be reduced to ashies if it is not brought un-
der comtrol. And the fire fighting en-
ging has also to be Iooked into, The
airport has to be equipped with so many
things. About the Instrument Landing
System, even in Delhi, only runway No,
28 is working, and the o'ner runway may
not be necessary, We here on this side
are non-technical people. Members
from the other side are also non-lechnical
people. But people in the bureaucracy
and in the technical positions are also noan-
technical people.  Most of the non-tec-
hnical people aie occupying  technical
positions. And I would not know whaat
advice would be tendered by them also in
this matter. The ILS Category 1 which
was there in Delhi was shifted to Guwa-
hati. There is nothing wrong in shifting.
Bur it is working? Category I Instrument
Landing System is working under Cale-

gzory ILI conditions. Evep now also in
Delhi, Category II is working under Cate-
gory III conditions. How sensitive  the
instrument should be and how the pilot
should be able to make use of that are,
of course  the points, In the morning
the hon. Minister replied that 737 Boeing
in Ahmedabad could not be brought un-
der the funnel. If the ILS is working pro-
perly, it will be brought under the
funnel and it will automatically be broughe
under the funnel, Therefore, the ques-
tion does not arise. I would not say that
the Minister should know everything tec-
hnical about these things. He knew. He
has got a very sharp gbsorbing capacily
also. I know that. But in spite of all
these things, the time factor is alsc there,
It is a technica] advice to be given by the
technical officials who are there to see
tnat the airport is equipped properly. The
International Airpory Authorily has recen-
tly been constituted. But then, of course,
it is its duty to look into these things also
to see that the ILS and the Visual Aid in-
stallatio, and the other things sre work-
ing properly there. I am extremely sorrv,
Madam, to say that evep in Delhi  this

thing is not working. And the Minister
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will be briefed and the officials will say
that it 18 working and be-
cause of that we have to accept  that
it is working.  But it is not working be-
cause people who have to use it are not
using it. In remote Guwahati, it was a
mountainous terrain, it was a difficult ter-
rain and this is not the first time that the
accidents have taken place. Many a
timg  accidents have takep place
because it is a difficult terrain. And I
will come to that later on. Bur this
737 whaich was purchased in the 1970s has
also outlived. And there is 5 perspective
planning also  in the Ministry, Of
course, they will be planning for ten years
to come, 20 years to come and how these
things are to be purchased, The Indian
Airlines and Air-India have become a
museum as I said the other day  while
putting a question, We have got Avros,
we have got Fokker Friendships, we have
got Viscouts, we have got Caravelles, we
have got the Boeings 701, 727, 733 and
747, all belonging to the Boeing  family.
The engineer who has to work will have
to renew hig licence after getting training
on each of the aircrafts because

T i each
aircraft requires special spare parts and
that  also requires different type of
fraining which is very essential. Many

accidents have taken Place because the pre-
sent engineers had not got proper training
and renewed their licences also on  the
other aircraft, Therefore, you can just
sce that if the spare parts are to be collec-
ted, it becomes a museum for the spare

Parts also. This thing also hag got to
be takep into consideration, If the House
af{ows me, T will take a few more
minutes,

Mox:eover. there are nallas in the Bom-
b.ay airport. It comes under the Interna-
tional Airport Authority,  Someone said
that there are about 60 to 79 nallas, In
1986, when there was an aireraft accident,
members fell into the nalla and died
Have you ever heard of this that the
drainage is not covered, and the drainage
gocs round and the members fell into the
nalla and died? These things are happen-
ing. Therefore, we have to see what these
things exactly are. In the super-
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fine  kerosene fuel  which is

used, if tnere ig adulteration, the aircraft
has no other alternative but to sufler an
accident.  Distinguished visitors, guests of
NAM, the Non-Aligned Movement, who
came to India brought their own fuel be-
cause they were not confident of our In-
diun fuel so they brought their own fuel.

Therefore, Madam, | would like to say
these things also about the Fokker, which
met with ap accident. Fokker has outliv-
ed its utility The Avro has outlived ifs
utility. On Avro the report was given and
it was  upgraded. The 44000 all-up
weight, it was upgraded, it could not lift
also, Therefore, when it was upgraded
by turbine gas temperature by 32 degrees,
automatically check pressure actiop by L5
points it was well known that the old
531 engine was being upgraded. | just try
to ask S§31 and 532, it is to be upgra-
ded, 531 i to be upgraded investmemwise
and operationwise, wnat is the difference
between 531 and 5327 Why we are still
going in for Avro whose break-even load
factor is 165 per cent, 165 cent occupan-

¢y, then they will reach 5 point of no’

loss, no gain factor point there, and for
our Viscount it is again 15§ per cent or
so, for Fokher it is 160 per cent, We
have reached that point. Why are dis-
carded aircraft being given to Vayudoot?
It flies at a height of 10 to 12 thousand
feet, while as a Boeing rises to a height
of 30,000 to 33,000 feet. beyond the
hills,  But then, of course, Vayudoot
which goes up to 10,000 to 12,000 feet,
naturally of course in the mountainous
terrain, where there are no other facili-
ties: the instrument Janding system.
which is not working, they will say, it is
working, but [ am not going to  argue
fere, but we have to think of the preven-
tive mtasures whether it is possible for
us with all the sophistication to prevent
accidents.  Accidents do not occur in the
air. Accidents do usually oceur  while
taking off or while landing, ~ The other
day in Madras also, T ound an accident
was averted. Tt was an Airbus or <o,
the accident was averted, but how was it
averted? The airport manager come and
spread foam and water over that not know-
ing thay there was no fire. He popred

.
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on ciat and as a result the engine has be¢n
damaged to a very great extent. A num-
ber of things are there. And I would like
to say, Madam, on this occasion that all
these uneconomic things are going on in
Vayudoot and the airworthiness certificate
is issued by the DGCA. The DGCA
has not been left wita any other work-
ing now after the formation of the Na-
tional Airports Authority of India, except
that of issuing the certificate of  airwor-
thiness, the DGCA was supposed tc be
an independent body for inquiring into
such matters. Even that has not been
done today, Therefore, with all these
things I would say that whether it is Vayu-
doot or Pawanhans, what is the amount
of risk we are taking in this matter, and
there is no equipment, no proper equip-
ment also, Fire-fighting equipment, they
say, the Minister says is given in the state-
ment also, the city fire-fighting equip-
ment, 1 am extremely sorry Madam, 1
am not saying that the Minister shonld
not say or siould say about ail  these
things, but the fire-fighting equipment ac-
cording to TCAO must be there on cach
and every airport and not only fire-fighting
equipment, but fire-fichting equipment
which is capable of fighting the fire and
bringing the whole fire within gne wminute
under control. As a result the fire-
fighting equipment should be able to reach
a speed of 65 kilometres in 45 seconds,
that must be able to run and reach and

bring the fire under control, If there
is no such thing what is the use? The
ICAO rules provide for that. The LCN

and the PCN, the load carrying number,
because if tae aircraft goes there, the run-
way sinks_because he LCN_ the load car-
rying number that is written on reord is
60, but actually it is 40, and when on
record it ig 100, actually it is 60. Like
that of course in Bhubaneswar and other
places, when on record it is 40, actually
it is 20 or so. 1 do not wish to go inlo
all these matters but then of course be-
cause it is in the larger interests of the
international  aircraft sopping in our co-
untry. because the flights are stopping i
our country. T have to say this.  Usually
they come during night-tme only because
they start from their country during day-

time and come to our country  durinz
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night-time only. Of course, our people
will be working during the night, Any-
way, of course, we want to gain something,
It is a commercial concern and, there-
fore, you atlow all these niernalional
flights to come at night only, But then,
of course, the international airporis have
got to be fitted with proper equipment
proper fire-fighting equipment. What was
made f{or the domestic awrports has now
been kept in the international fire-fighting
equipment. The ICAO statement,  the
statement of the International Civil Avia-
tion that ig issued, does not mention what
our PCN is, wnat our load-carrying num-
ber is; they do not mention it; they have
left it blank because we have not been
able to give taem this information. As re-
gards other international airports, they
have mentioned it, bat in our case they
have left it blank for you to fill up. Once
upon a time, we had a great reputation;
our airlines had great reputation but pow
because of this deterioration, it hag come
down, Now, who is responsible for all
thest  things? Technical posts are being
filled up by non-technical people and
they may not be in a position to advise
you. But their advice is considered as
the highest or tht best advice that is
available in the country. Under facse
circumnstances, how are we going to func-

tion. T am not saying this out of any
prejudice or anything like that; 1 amy
saying it in the larger interests so that our
airlines which enjoyed the highest Te-

putation at one point of time, must again
Tegawn that reputation and must be able to
render yoemep, service to the

¢ travelling
public of the country.

Therefore,
all this,
have the

I would say, leave aside
We have to see whether we
proper

Wwhether it is the fire-fighting equipment or

preventive masures

other preventive measures which
quite a lot,

means
Wt have to have all the
preventive measures before an accident
takeg place,

That is more  impertant

than the remedial measures after the
event occurs, After the disease has come,

any one can say, cure the patient
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and give him the medicine.
But before the disease comes, we have (0
take preventive measures so that the dis-
ease does nmot come at all.

I am sorry at these accidents, Of
course, two accidents in one day means
quite a lot for the public and also for the
airlines, Airlines have lost quits a bit
of confidence. They have to regain that
confidence which would require a longer
uime for them. Ninety-nine good  ser-
vices will not be remembered, but one
bad service will always  be remembered
bty the public. Our friend on this side
said that nobody is taking the moral res-
ponsibility.  The other day I quoted a
small couplet in the Consultative Commit-
tee and I would like to repeat it
here, that people never offer j tiger in
sacrifice; people never offer , elephant in
sacrifice; people never offer a wolf in
sacrifice.  Only a poor goat is sacrificed.

S ATFS 47, qF A7 ¥ 497,
TATE 5% ZET 39T gEeTGE: !

Therefore, let us go into this matter
and see how best the preventive measures
can be undertaken. Remedial measurcs
come later on. Admission of disease is
no cure for he disease; if is the effective
remedy that will be the cure for the dis-
ease, Thank you.

W faggawtd  alam W@
wen feiy 93w, o Wit &
FH Ad TE 9 g & § AT
HAT WERT IIFT ST & & av
FH g | AfFT  gEEEEE §
ST 48 UFHIST goT 8 SEF @l ¥
W AN F FB gaT T4 w«ar g4
IR 7 A & fv gard SEw
UFEH § A9 o1ET MT S g
T U7 7, SR TE O IGT Ww
FM TS g M AT IS WG ST
W 97 a1 S5 a9 KT &9 o 4%
ag g3 37, TG w1 WA | g
ATS OWRR T TA, °Ag ST

[RAJYA SABHA]

by Minister 268

FUST & g | AT ©F TEREIEiE CaT
T FT AT §, ¥ FIERLaTS ST
YIBIATAT Siql § ) agl gv  1FISE
1 oifefsdidr sga &% wrA
Sf Ty zefAT e W% & fF
fafy Taqiws AR F wWw #H
5% gl & wel ar &% gws W
g W7 =€ wFq 4T\ "F g
ft FErEr nr £ R oS gmiE age
TF 37 & 98d ®EvE ¥ @UF gur
g7 1 IERr ST AE FIE W9
femt wmr 1 IERT SWIN &F
fFor sgr a1 &% iy fEam v,
%% 1 Wei HERS @ owW W
ol Twy & 1 @fvw oWl el
¥ fr go dFakz W@ mudE ¥
FRA 5% CFAET gmT 20 A
staar g f& qrzme g ww@ gy
sEar 91 1 afFw meT owEeA ¥
Y FAAT off I1 =g AHF @ &
grEq WEI gWT 9T & 4% F§ @
Tl ?

TET Gl § &g FEN wIEaT § fw
WF & WEA  SHE ¥ WIZAS K
fegr & &% & gad @zR wEr
TT T & T FHT W qwge dw &
& Swar g ¢

mieg fowd sa ¥ Sse fam
f& 490 gfewm etz IMawEr &1
T g WS &) ww few gm 2wWd
g f5 uFs W wwTIE TrEE QT MEr
st & 1w mT o HET, WL
F ower, W fm o"a @z g
g1 &% 97 97 § quq § a7 FEq
g & ot 92 gz & wfew s
WFT ST wwar g R oewar @
W2 A & | zg sat 2 ? %® gmy
T F HT AT qIT &1 HERIAT
F zmi sgm faem s§ agen,
TZ ER W U &1 Gar g ) Sfume
TEF AT ST g ET B TEw
T F§ &fa@ FT IWM S @A
B oW 0 mw oIEEr Wrs ffed
fe sx 99 forew & 1T g=1f wfew
FT oFAT grEw g owr B &gl 6%
5 QW LW el &, ST wey
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W g T8 T ARA ¥ 3 @

Faw g% AW I II ERT 8,
afer garf sfxs &1 £§ s 2,

5% SR 9@ AE & WT 7 ogEey
SAST Gar g §FaTl &1 ®uT el

T AU_JU_¢&  §@ ¥ wmeE
T A Wi w4 wiEfeai o o#y
" w@E, ar dst & & oo

g8, WE T gAE A9 4r,
rfr RAfRS ff @ & W W)
faR? mET wigz & gEar Sifed
€, IEY SHIE g we 9AF g7 1
Efay wgEdl s e dewd &
19, 36 Rl © & w19 faware
w7 @fag 1 HNT 9gW WEF §,
a FiEE w7 digw 7T afwg ar
T 77 garf agw @0, @ A
& A § W dar T gdfEd |
afsn fag g N wafy wmrw
& @ g SEeY Wi w§ garen |
gz fgq 8¢ gl ¥ uadrde
g5/ 91T Fg wa 5 gWE wgm
F [ da-9F st ouq 9 AfFEA

A8l w7 33 gU AEfwT § s

fr w dedw af s oar
qFwign & [E ozmEy fr qwim
Fifag |

RN Fw 4 WA T F g
A1 wiIga § & ma agmaae
TETWHAR  UgT O FATA
¥ f&3 Fmae wwR 9 sofEs
% gfeear fao #3311 afww
SEiR W Bmog 9w dur agdy
g1 Az oEm oo qET NG & @
A% IEmr Al swEr
WE?

TEHTE UG mafE &
T8 gar & @ Tear fawmad
IHE! FT A AW & | 9AF wiw daT
g T F T@E A=d @ § &%
g%q &, a1 gas WY IT TN
F A W E T FE AR AT
gr & Wt 41 FfEw Q{EF o1
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a5t € At 8, 3wE TeE fasmady
gl & & 1 sEfeq dw wing
frazy & & %y fedaws 3F §
#difad 1 Afw dwm & wmr g,
gg@ wd & 3 § Wit mW
fedisin @@ &1, @7 ST S 0
wfed 9 36 @ ¥ fefam &
A3 &\ WG U&7 v @ | AMAS
aET Qe v e sfisar faww
mE Gu FE 3, IEF s W
TERT FFERATWE UNT 9@ marfEy
F QfeT ) Tgwdr T "W
gar wfg fagd g=ad wfas e
gl WT W WG § WE I 2T
Zad @ E, ST WG A §T
Zifag 1
DR. G. VIFAYA MOHAN REDDY
(Andhra  Pradesh). Madam  Deputy
Chairman, as a matter of fact everybody
who was flying was sensing that such a
tragedy will occur. There was on doubt
about it, Everybody was sensing. Every-
body was anxious because fifty per cent
of the flights were getting delayed during
the past few months. Everybody knows
it, Airbus are diverted to airfields which
cannot provide a ladder and passengers
remain in the airbug itself.  This was

also seen, Landing without wings has
taken place where passengers have  es-
caped by hairs-bredth. Door flying
off.  This also has taken place.  Afr-
craft hitting objects aircraft hitting cat-
tle etc,, has also taken place,  Bird-hit
has been very very usual. This has
become a regular feature. So many
aircraft have heen grounded because of

this reason, An atmosphere was deve-
loping wherein everybody was thinking
that some kind of a tragedy was going
to occur, I think thig anxiety has not
been reflected in the hon. Minister’s state-
ment the anxiety. which the nation was

having, The  Minister’s statement
does not exhibit any anxiety
at all. It is a very very blank

statement, a very very casual statement.
The main thing is that the mandatory
safety measures and  procedures  are
reduced to a paper exercise. That is
well known because there is no time for
these clearances of the aircraft.  Most
of the time they are in the air only. For
a very less time they are on the ground,
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And the tests or whatever it may be,
ag many of our colleagues have  said,
have become a farce. Contract doctors
will give certificates under pressure  and
coercion. Pressurg and coercion  are
there because we do not want any delay.
We want to send as many aircraft as
possible into the air, That is why the
entire thing has become a confusion.

Somehow or other the authorities are
very blind to the grievances of the staff
also. There js friction between  the
management and the staff, And it is
a continuous process, The 1985 Wage
Agreement had expired.  There has not
been any wage agreement, no negotiation'
no bonus. How do you expect that
this kind of friction will not develop?
There is this friction in such an impor-
tant service and yet nobody is bothered
about it! These things do matter,

Then standby aircraft,  There are no
standby aircraft.  As our friends have
said, the aircraft had been over-utilised,
both the Vayudoot aircraft and the
Boeing in which this crash occurred.
Instead of 2500 hours the aircraft had
done more than 3000 hours, There-
fore maintenance is a casually, Spags are

developing. And most of the time the
snags are passed Over as minor  snags.
This is a very very serious thing, And

there is complete paralysis in the decision-
making itself.  You appoint a Managing
Director superseding seniors. The  posts
of 3 Directors are vacant and you  are

not bothercd about it.  Therefore who
is to decide? That is why I say the
thing becomes partisan, The senior

pilots are trying to opt for other interna-
tiona] airlines, The DGCA who grants
licences to pilots and issues air-worthiness
and flight safety certificates is headed by
an unqualified TAS officer. What more
is required? An unqualifieq man is
there to head the most important feature
of the airlines operations. There  are
pressures for issuing licences, Therefore
pilots who should not be qualified are
getting jobs because somehow under pres-
sure they are getting the licences.

[RAJYA SABHA]
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Aircraft checks are not camed out
scrupulously, Like that, Madam_ these
particular crashes which have occurred
had a kind of premonition because things
were developing.  Ag our hon, Member,
Smt, Sarojini Mahishi has said there
were absolutely no preventive measures.
People were not thinking in terms  of
prevention of such like accidents, Can
I ask was the Jocaliser, a part of the ins-
trument landing system, at the Ahmeda-
bad airport had been malfunctioning for
the past two months?  An official re-
port has been made——just a day before
the tragedy. Therefore, the ISL instru-
ment at the Ahmedabad airport was re-
ported sick and it was not functioning
for the past two months, but nobody
cared about it at all, Only a day prior
to the tragedy, an official complaint has
been made about the malfunctioning of
this instrument, What is this?

According to the reports when the air
crash occurred it was ascending,  This
makes one speculate whether the required
power was being provided by the engines
or not. Old machines are used, and
because of wear and tear they cannot rise
up. And the same snag was foung at
Coimbatore also, in the same  aircraft.”
They say that the snag had been rectified
and the aircraft was allowed to fly, You
know the snag, you know that the air-
craft cannot rise up, you know that the
ISL instrument is not functioning  and
then what else can you expect except an
accident?  Therefore it is very, very
tragic.

If you go to Vayudoot, as some of my
friends have stated it is a very,  very
sad story, Tn the Boeing aircraft,  the
Co-pilot was a raw recruit. How can
a raw recruit go and sit as a Co-pilot?
One of the news items stated that Vayu-
doot is 5 time-bomb,  Technical snags,
human errors and such other factors
plague three of the national carriers. The
crew of Vayudoot is made up of fresh
recritits from flying clubs, retired civil
aircraft pilots or those whom the other
two “national carriers would not  have.
This is the standard of recruitment  of
pilots, And the emoluments are diffe-
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rent. For the same job the emoluments
are different. Then how can you expect
complete cooperation from the  staff?

About visibility, about instruments re-
quired at the airports, expansion  and
so om, all these must be Jooked into. A
thorough investigation has to be demanded
into ths functioning of the three  air-
lines in all directions.

\

Everything is in a mess and nobody
takes any kind of responsibility, I think
the honourable Minister must take the
responsibility. After all Lal Bahadur
Shastri was there occupying the  same

~ Treasury Benches, who had set an exam-

[-of8

Fle of integrity by resigning, I request
the House to demand the resignation of

the honourable Minister-—naturally, At
the same time, a thorough investigation
into the functioning of a]l the three air-
lines should be made, Also, in  the

purchase of Dorniers and Westlands, what
all illegal things that had taken place
should be totally investigated. On the
functioning of the airlines, in several au-
dit reports things have come out and
into all those factors there should be
investigation,

Thank you, Madam.

Tlo HATR WERE @A (T TeA77) ¢
WERAT, 19  HIATL, F ST
fza =1 a@ aFmga H =

& fag a'gag“rm EC I
§ WEAYT war ST ¥ SIAAT =JE
f& zg fer s @14t famra marrr
W g0, 3 fraa-fray w2 9o q9%
g gar TA9F EN uTEE AT,
fm:r 9z 9@, § %—a‘s‘s qTTE | ﬁ:a:r
e W@ gwy 9w frad €2
99 9% 9 | WERROT, § ag o s
aigm fF foa %Tvﬁ% g famta e
7T gq ¥, IF AW F frad T
forrta ?‘TT} q1G 8, W1 TEd 97 "51'? z2
AR A feafa ¥ &) za%  worray =
afaa § ot AFr 5w w1 fF
7 afk =W fawie & A
FT qF TAXT HIT IAETFET 7

-

2 NOv,

19887}

by Minister 274

Tgx (9 g AT N TE FFAT ARAT
fo 37 gqa:rrr,ﬁ F oER A WAy
TEmE § GFC @ A qE 2
& geafgx wEafes & @ § )
g nls fHar d0 WE® H 'a‘ra?r
F qgar g argq & A S Q\T
wqr § fx =g faear @ a9 @ a'[f
aramr | A1 I® WEF FT g &N
F f@d =T 391 ST FT W B,
a® "9y ¥ o § Aa@w dey
ANET ¥ KRAT FEA |

TaE WA &N WT ..,

THE DEPUTY CHAIRMAN: 1 will
request hon, Members not to repeat the
points which have been raised earlier.

qr. IO WEgHIT @
TgF U 3§ gra 1 g9
graT wif & far N gEee g, 92
afzze &1 97 fad gu @ 5§ 9,
IF] 9% 31 G¥E %‘f‘@’"r ar :fr@'
ar 27

¥ sAAr =g & 3T Tigasy
F AT FF FE @ gEET §,
AT |1 $E wF F@ § oar A8
FEI 7 SEFT ST ATA F@( T,
ag =99 faw wwe  fPar smr @,
fgq #1199 T F1 fHa8)
qF-HG FAT ¥ HATT 94T FER
femr sm@r &, ar &9 awT ¥ 39
Traest &1 Wi qr o9AF g #
1 owdr & fooag Wi dw
g7 ;T g3 <T4ET Wi AneT |
©F a@ ¥, &\ 9F awt ¥ oo
maafes fasgr €Y - 57 gu o3
Al AR FY §HA (¥ FF Gh
SET F ST FL FE |

s

THEY WA g i ¥ 39 §g ¥

UF A W FE@A IEW fF A0
Tsqwa fwar ser g, oEw FE

A1 (B GEST w0 ogu WY fean

AT el ma qmm fq9 T [T
qaE i 5 & I I9F IR graT
FWEEI @ \nﬂ' T 1 TY 9T
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[STe ATz wigwT ©1A]

v gIar Afeq gl Sl g A SW
gESE & aR ¥ QO SiEEE %A
onT-ETar W3l 3eET &8 fue
Tedy WY ORI WPT 9T ) TEfEa
fotaom & wO-G9 g8 T O
qar |7 SuH g atfgd afw ure
fremr «r=e Al sEs @ik w
gaT w1 g% ¥iEm F5 A v
78 TEAmT ST s%0 ¢ AV TEY
TEy T wgf 8 fw 9w wal &y
sgfed wgl TRl ST E%T f& =g
geste+ #f feafe ® o5 & 1 s
7z W gwa & f& 30 TgWAe am,
I U A W ag REl TEE &E
gl wim wgesfear & 9re oH)
1% wmaEar agt & fF IwE =w
AT AT TN JAART T OEF )

zaw &1 g &7 g wfew atm
MeHE KA WATEH & STRAT A1 E00 &
ST AW HT TF & IFT ANTEST A
¥ ogur 39 & Wi 37 foas ofac
1 I wfEdr w7 owar g & #mr
NS RTEIX Iaaw 9% & fwdy oy
TeEF I USIMIT 84 RIAGT TS
femam & T & v #@7 O AW
g ? TRIATR |
SHR1 CHITTA BASU (West Bengal):
Madam the two crashes which have re-
cently occurred, have brought to the
fore the most dismal failure of the Go-
vernment in running the Civil Aviation
Department, T do not want to go into
the details of that. But I feel that it
is high time that the Government should
take appropriate steps to remedy the
situation, overhaul the whole administra-
tion of this Department,

Madam, you have been listening to
general complaints.  For the benefit of
the House I would like to catalogue these
complaints to begin with, The comp-
laints are as catalogued.

1. Established procedures are not
observed. Generally they are
ignored,
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2. Maintenance staff hurry through
the mandatory checks,

3. The instrument landing systems
do not work properly,

4, There are bad management prac-
tices,

5. The regulatory authorities which
do exist are in fact, ineffec-
tive,

6. There is a phenomenon, I will
say, of overworking of the pilots
and overuse of the aircraft

These are the general complaints about
the deficiencies of the Department. ~

I think the Government is not unaware
of these because 1 have got with me the
report of the C.K.S, Raje Committee
which investigated the technical snags in-
the VVIP Air India aircraft in 1986.
That report—] will quote only a small
portion of it—has made scathing remarks
abour the maintenance staff particularly
the engineers. Kindly allow' me to quote
a very small portion of that Report. I
quote:

“The snag sheet completion certifi-
cates are signed by Assistant Engineers|
Managers without actually supervising
the work or even scrutinising the sche-
dule copy. The certificates are signed
in a casual manner. On the basis of
that engineers have appended their sig-
natures against the inspection items.”

The report further stateg that the blank
certificates would prompt the engineers to
wave all safety checks by merely filling
in the relevant details. This Report was
made available to the Government about
two years back. In spite of that Report
being made available by a Committee,
the Government has mnot taken approp-
riate remedial measures. That is my
charge. May [ know from the Govern-
ment whether the Minisfer has examined
the Report of the Raje Committee? If
Yes, were these things brought to  the
notice of the Government? If these
drawbacks were brought to the notice of
the Government, why didn't the Govern-
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mernt take appropriate action on  the
recommendations? It is not g question
of failure of ome person. It is the
nsk which involves the nation,  There-
fore the Minister” owes an explanation
to the House, Of course, I do not want
to make the Minister a sacrificial goat
for this thing.

My second point is about Pawap Hans.
Its track record is very bad. Two months
ago it had two major crashes killing
seventeen people,  Equally the Westland
helicopters track record is also very much
disappointing. I would only like to
koow whether the Government will go
into the functioning of Pawan Hans and
also ground these Westland helicopters,
which have teen universally condemned.
For whose interest and for what purpose
is the Government still putting these
Westlang helicopters into use?

Lastly, T think the Government should
seriously consider about the  proposal
which has been mentioned in the morning
and even now I am making. The pro-
posal is that the Government should set
up a joint Parliamentary Committee to
go into the entire working of this depart-
ment and suggest remedial measures. If
this Government js insensitive to this very
rational proposal of the House where the
tragedies are being discussed, [ think
the Government deserves contemptuous
condemnation.  That would mean  the
Government is insensitive to any kind of
proposa] which emanates from the repre-
sentatives of the people, May I know
what would be the response of the Go-
vernment to this suggestion that [ have
made? ;
st Tm wex femw (ST S_) ¢
TeRT STRdile TEledr, §IW o9
s qag 5% F17 # ) A A
St ¥ FEaeT F 413 off &1 IR A
35 5% et faar sma A & AR
O AT GIEdT F AET qT &
WIN-gE Fi A7 & waraT & gudAar
g fx agl TedG | FOR T/ W

fasrefamd g%T § 1 IRTEWR
- AT, G W FB TEEFN DA
weal ¥ wHT & F SI90T WIgar
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uF AT T KT §H7 ATRA T
wFeedl q wifgx # g o g
¥ drgwe Fr afew, sAwr fagfea
AT GXAIMT J7 WA F Sglw A
FAN F AS AW F g qwmamq
WAT T & | TE S g AT W@ B,
@ AT A Wy AR F TS
Fatar wifge agifs w8 §1Q &=
fafaa &

g8, 7 g STAT WIgAT wdv
wga § fx a8 30 A1 34 7 FEe
7q gig, o TfReni F fau
qEUT ar g g pEras qr, AfEa
IG qWIaS F1 Sead & Add ¥
77 I5FT gUT 9T 3 & faqg w1E w6y
TFI FHT AT AL 4WT 2 7

fgTr, § Hdv WY § FE wTwAl
wEEl § o ST FHE AT @ITe M
2, Imay fod & fqu 218 owa &
drr emg afgmagiemE R g ?
7g W1 qAEE TR IFEAEG &
fgu &1 & T A1 FaT HAT ST IS
TFNae amt # oY grarEdy 3T
15y & gy 9Ef SereT wEy ? oWy
famas & o1 aaliws & 2, F WM
& gy o F1E THE Jem arfE -
Tf § g STEHT IFH A & |

gifgx & § Ao St & TG
q@AT |TEAT, SqEHTTG AgEdl, W
qraw @ 6 S nd % Fr wRET
IR gy gwv g fasv QT 9T a4t
moy warwa F fafasm wfasfar
I uwnse & fav F e g
19 % ¥ 12, 3e%t % 9 9,
frarzs faor & fooig T8 L,
gd ¥z agi sotar AMgg | HAY
IFEr FE smEh gf ¥ A 9w
FRE F WIS A (AN ) TRE FE
TRE F F™H A VST w@0 5 QI |
zafet w15 wEEd g @ 3
FaTg |
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Irgqrafs wdwar, @ g WY
maa'r Fegar, ARY ARG 7T Y

fgaqr & aﬂt st # ofi 3w faar
g W WiES F AIIT RS §OFIE
Fleard wggd =X zg Z 47 go
wAa & Sradl ) €, T9 gEL geA
¥ @tm ¥ w3 ax 1% o4 fgama
vk & fa§ st ow feEr g
g WE, gEa O FY 6, IFEd
At E st faar gz &y S SES 7
q5¥ ¥ &1 At w5 faar gy wf €,
sTgrwar g 9¥ ¥ 1 fruwwa @
a¥, 3a% fRc 3@ @ " v &
AT T FE U¥ WEAW IAH GA
ar WArAT T CET AT AET &7 @1 &7
TH I A 1 & AT ST § SOAAT AGAT

IOENTAE RN, § WA FA
i & {as qftard &1 HIA
HaTAT A1 qAFAr AGAE ;A &
gy v & =vEsr g fr wiesy w
THI @I WA 7 g, zu¥d f&g
FE UF AWK xrnﬁ?‘r o wifge
fe =7 gamrr F oFar w0 a¥ |
g gt #Y fawaa sl T o&T
& WIT TH A gg ot awar T g : 5
3 '—“*wz aq gl &, WS, fww
w3t % A% gt ¥ s e
g?err g, ar ag AITH gret % To
wert i ag fr 7 & wr?r 7 fzal
?IT'(@‘:'T EI G A RSN aﬁ aHY
e SFTEH A ?‘T | AR T T WY
s 2 fF 3B oEmOE &Y
afzar @war | zars S JAE F
fo =g wigai &@a & aga & 2
SR & am Q@ A SR
T Y F1 E FaEt oo ofgEt
gars g &, sy 7 wafg gy R
gy I e Eardr § 7 sEIREE
oo, @ FrETEE oTEE Fay
o <@T L, IAF Ak ¥ g 7Y 78 AT
T 2 oSeA Y ot oY, gEsr =g
oM FEEAE | f@ Fay 8 fay ag
wgr ggr a@ WA g AE A Ty
ggr & guEAmEd g T o ar
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TH G F1 AT QATTET] 79 WH

an zaf r,':TF.EIﬂ ST EF xer TqE AT
r\

g, IWF q¥ F o 2w -Q -=|' ; i'rf
I WAL IEH F& wiaa (77 9T Wi
f& T afr av@ & o T qwE(E
g ar 3w (A7 9T 4 eTARYT gET
=T | qg dT4) engFaT WTET § Al
T REF 2, WA ) ST TH MY WY
YT |

T WAl & T sgRarala
RGN, W TR (NI HFET E,
:—1‘1 WIgA R/FA €77 feqr | |y wIF
gaia@rvartrm ¥ iy 2 0F
487 & #r TF am o (AT FET
TaE g fE A gEs T oagg faar
&t f5 fF meTsEA oY 9TF T4 &)
A AR A A oaI § TAd IFC
TG 9T GEH TV A | 1
WEi SR EEIAE A TAIT |

THE DEPUTY CHAIRMAN. Shri V.
Gopalsamy,  Absent. Dr, Nagen Saikia.

DR. NAGEN SAIKIA (Assam): Ma-
dam Deputy Chairman, the  statement
made by the hon, Ministey could not
satisfy me because his statement could
nct give the details of the two accidents.
The two accidents that took place on
the same day were the worst of their
kind,

The statement he has already placed
before the House, T think is prepared as
usual, by the officials of the department
to cover up the matter. Therefore I
want to ask a few questions becauss most
of the points have already been covered
by my colleagues, I would like to
know whether the aircraft the Boeing and
the Vayudoot aircraft were overutilised;.
whether the pilot under whose command
the aircraft was flown was under the in-
fluence of alcohol. ] have a personal
experience,  Sometime back, when I
went from Calcutta to Dibrugarh, T ex-
perienced that the aircraft suddenly went
high and suddenly it came down. Then
after a few minutes T came to know that
the pilot trieq to show his craftsmanship
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to some of his friends, who were  with
bim ip the cockpit. Such happening are

taking place every day, What
meastiras the Government  would
take against such  attitudes of the
persens  concerned?  Everybody knows
that there is no maintenance  of

poor maintenance of the aircrafy and
therg is no inspection of the same. I
want tg know from the Minister whether
som¢ cffective measures will be takzn to
inspect the aircraft daily before it is on

route,  Moreover, there is  poor main-
tenarce in the airport itself, not
to <peak of the north-eastern
regicn.  In the north-eastern region,

the airports are very badly miantained.
1 thﬁmk, the airlines have got a show of
aristocracy. Aristocracy is only maintain-
ed and they do not maintain the aircraft
prop:rly and as other colleagues have al-
realy asked, T want to know whether the
bank certificates were issued as 5 routine,
One ¢f my hon, friends pointed out that
ice ™ served in the aircraft. Yes, we also
see t that whenever we go ‘from Delhi
to Calcuita by this airbus, we generally
see that ice is served to the persons who
take drinls in the aircraft | would like to
knov; whether it can be stopped:, The
Airlineg Corporatioy itself functions like
a separate department, It should be brought
undu:  control, Regarding  Vayudoot,
nowadays, it is called by the people as
‘Yan'doot', In most of the cases we have
seen that the functioning of this Vayu-
doot is very bad. It is most unreliable,
most uncertain. Sometime back, one
DO{nier aircraft which was on the route
from Armnachal te Calcutta, one of its
window panes gave way and the co-pilot
had to press the window pane throughout
the three hours’ flight from Arunachal to
Calcntta, It came out in the paper but no
statement was made by the Ministe, at
that time Nowadays, as has already been
said, no time schedule is maintained by
the airlines nor by the Vayudoot. Would
the Government take appropriated meas-
ures in this case also?

A faw dayvs back, a news item came ip
newcpape s that Government ig propos-
ing to place some helicopter services in
the north-eastern region and today also
the hon, Minister has stateq that it s
tkeir philosophy to  reach the interior
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places with Vayudoot services, May T
know whether this phnlosophy would be
abandoned because it is very risky to

lk.dch the interio, places with Vayudoot
flights and helicopters?

Thes_e are my Rgints. Thank you,

At o griedn (mwue) -
AT, IIRATT wgwar, qaanrg%
ar & o wudr q3371 gFT T g
37 WeHl F 9feqIT AR InT wEEqy
# W ¥ 0w W ¥ fau wdr off
* gimat? gm fo gdew wew &
a"%ﬁ crﬁn?fnqr ST a'grtrt Iufera
41 5T A2 AT ST R T AR
qewT oy a7 wrey S Iafeafs
gt fearf, zE® TwF ATy WY
oI SA-AAE F1 OF gIIAT OHAY |

I T[T AT fagE o491 19
a3 F1 &7 w7 164 e’:feﬁ'v:r‘t
oy SR ¥ AW sg A g
¥ qarg 1oz gsra-rzﬁ T fwgy
fame I @T ge_ & &
e AfE g AfER A -
it A1 gT F IRF maT 7T
H gar or § X SrAgTr
ity @8 aZ ara T 21 Sy
& fr wwewm @ wrow dr 7
ot gawr fstewafoat feege wars
g gEdr & 7

HIAAL,  HEAIATT F  Aady
TEGL AT ITW F ATEw v
dwifes qHer g EF d9w ¥ wawy
A AY W ag ¥ fy deT
UF gAIL WIAIA H¥T 7 43 el
ﬁﬁa‘tm%a‘aw% FAEl AT
FIoER QAT , 3AF F1E Sy aradyd
# 7 T 3T T fom G X
ngmz‘ﬁrgq faeata v 2ar ar
37% I qvT IAfeAT X E ( gafa
ﬁﬁ?ﬂ%ﬁmmar@tg
fa wwx faoiz @ oag @ F
ﬁwqug%maqnﬁﬂtcm—
T Ag "L 7% W1 frg Ay faast
N gidiyy agT ¥ fowm W oww
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w1 qf 1 qF wed gar @ B
frazw trgr 73 fagr a@ % wer S
I 3 fag ag gt w@n g fE
G ¥ cFus F FE fquF IAT 9%
we firey e etfqasa @ war, afFA
wad H agr qr a1 fawdt ¥ grE-
AT FTA F0 @ A9 Tg W A T
& g3t fadl M7 A N uw 907
g 2 g g fasey Y gE-dwa
aEd # ff 359 & 540 Fr Fq§
T TE AT FIT F OAFEA R TEAY
g § faqm & wrfr w1 7% gl AR
38 AN Qar g 3@ 394 q
faaE 979 g? vrm gy At s
& wEd wAKQ G0 =@ g
=gd wIET AARA FAT & 7 AN
fréza & T@ A9 FT AZ FIAT w47

£

FAR, AEAAL, AF AT, FAET
amF&m T, Fefaz ama  feprsT
T wERT FT 0T ¢ AN K AW
g FEAFET AT FEI! g fr oFar ¥
AT afgres gq € &1 97 FFGC
fegrsz &1 aftaeg gar 27 ok &
g WY ARG A o=gar g of
THET FT AT fH7a7 @rar & A
THHT (ARET AiEAr & ag I 2?7

qrgaY, gheAr, | 8 e
qUTAr qEN 7 Fgr , FE 9%
S 3EAC g€ E Ag IF-WiE 4T
?-ff:ﬂr ¥ gaz 9% amy 3 2 oAh
HERAAZ AE AE % wa P
F TIAT a;“r zrfarw FIFAT FA0 T,
FT w7 f@iw gad o g% 7 &v
gfeqq T&=w 91 IFF AL FHEAT &
9 FT JT AT AT @, IqET AT
FAFE § [ZAr

AEAtar, pMzATER drEm 737

FT HIGA AR 45 AR Fpdqm
2 #WIR 3g 500 fRamizT 81 @R
¥ IF v 9T A HERIMAIT F AN
AWML X q J9qE O ¥
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IR AT f2qr A AT ;T
famma v afcfeala s@ Twg Far v
g Saprd g Q1 gwdt 2 oar
a8 faegardr St ST s3A1 20
TTE AT T FZAAAT AT AT Fq
AT foeRar &7 7

¥ ag ot SEar Jga g B oA
STF TA WFAIER AIT ara*‘ 1 FEY
zgfaa ¥ 2@ 41 #Eite W% zqfaq
frg“r SEA fwaar g a1 Igar T
F1 ®F AT AR _Afgw 'Tr“;ra
SqR( T fA099 & gHEI 21 THHC
F1 WAy egfaw @gr @ A% 7
For N faqy arEs § T90 97 ay
IgET AT Ay T ofr qar #Ar fAam
T Nqewm A F g SF FA
FT @ 7 F IAET I AT 4G5 7
g v ?

r

qEEAl, 7 a8 ot @A TV
g f@ sm AGASTATE FT #tew foezy
gweg AT a1 I9q &@fq @ wg o ?
qET 737  gerdE dfw @ew
AT fRfra< AT A1 9 G T0@r w40’
zafan w1 {edae w0 9@ FIg
I % zATAC AW AT aw
®W T WH 91 ar g gz Ar #
AT FGA F

TEEAT, T AT Y AT A(AA
A & & wgAwae § @A aw
7 fqefr asg ¥ fawET 9w T=AT
afi T @ A S1F q9T 9T &R
T 9T AT A& FL (A0 | TAA
ag 1 I AAT 1 AW F Az
IE F A AZ FT TG T 4T AT
ZHEATIET fA9TF & AR ETE T FH
FT R F WT fAHE TGE A P
FEAIFIT UAWRE  FT FI5  Aead
femr ar ?

T UAT ST FT9 7 §7 (AHIA
F AR A F AT fARw
fear q1? TF gr, @ USRI HfEw
AT X W wT 9@ T 7T
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A ANF 3w gHzm g wId &
TqiTT gART Y JAwE § q A
qIGT QOO 1 . 1 o

agar, & war AgRT ¥ AT
W QAR JEAE e RFAIEIR
¥ qg faa@ F7 IRSAAET gHT AT
T FEH TIT ALY T A foTHY
3y gd A T 9L I AEFH
a Fa1 9gT FAIET 7

q aqra, fqarT &1 AT T F
fae 398 TG &7 q4 057 Targ,
W T B FF a7 Ea osar § A
W F F wgx w ufemr qq fra
S 2, IAF IEFE qT AT AATE,
gawT & wady |/ET ST [
Algn g % WEAAEE OHTRE F
fag frq &7 #gt F1 f5gy 9@y &
aw wqi g fama #1 SqW R
aq faiamd 7 T FT gge F4r oY,
TEAT AIAX FATE I AT, 7 W
strAmIr & 447 A g

q TG, gHSAMER €FF AL
F % da § F4r Ha 91 7 Ige
4 PRANATET FF T GIEAT WFA
F frqar FAg q g€ M faam =7
fe Fq 9Y; TE W AR I
T FEL FL

yu wifgd g ag § f5
Tgy wfas ¥ ar {9l 9 w9
FT ATE AT Fr ANEH0 F1 ABA
FqAT T ANAA  SATENT  HgET
A qr AAOF hEw  ofagwa
AATIIAT F fadsdl ¥ wgHTAE
i gdedr T B0 Q9 GHETIART
frpa & gmiaAr few gt ?
AAL S T AT FF AT § Wi 3T A
Segia wuAt Fai faE & g M 9A
q3 gaeT feqat HATRG HTOFAL
faet 27 waT A fRaT A7 9gFT
fam @AM ? 39 9T HATHA FT HYAT
sfaser Far ger ? ogg SiEwd
qEr AT T qt Ig 9T WM AlgF
@ A A GRA
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7faT # OF W &g FT AT
qIT geq Fear g\ Sw & 77 w4
2 gw 1 TH Q@ & W@ T@
afg | wa&T ST FT HUET Fqr § )
5% §9 2L UF FA FA ¥ Q¢ |
qgr qT S FHar w@E qE F AR
g

g )

78 QU FA 1 &g fAEgT I
SRS AT T AT feER@IT  WFT
dares § 43 gC & AT IEFT AL
g &7 mwT A ggmar g a1 SEw
T F A & I FreRArr aF #
IFF T 7% freAgTz safeq g w1 AW
F faigf 4 79 gud & gas WA
fagag 7 T Ha

& wowr Fear g ag 1 AT
sugedr € 3% F7 gW A3 43I FT
s Yaieadq sHEdr & TIT |
& gg s TG § g Adr S
3 Fged & TEAT A4 End FuTfear
AT 1 g7HEE

THE DEPUTY CHAIRMAN: Now,
Mr. Matto,

SHR] GHULAM RASOOL MATTO
(Jammu and Kashmir); Madam Deputy
Chairman, firsy of all, I wish to share my
sentiments with the honourable Minister
and to express my grief ang sympathy
to the members of the bereaveq familics
and the friends of the deceased,

Madam, coming as we do from Jammu
and Kashmir, we have become highly
dependent on aircraft, more so after the
road blockades, und we are ‘ery much
worried about air safety. Last week, for
four or five dyas consecutively. the Boe-
ing service could not be ope atej to Jam-
mu. Even yesterday I was seeing off my
daughter and the flight was late by 2-1)2
hours, 1 would, therefore  confine myself
to one or two points which ths honour-
able Ministe, may kindly reply to,

1 woulg like to ask the honourable
Minister: What is the depletion in the TA
flights on account of (1) this accident, (2
the more stringent engineering checks that
he might have stipulateq and (3) bird-hits,
etc 7By when ig the strength of the fleet
going to be restored? This T am asking
because of the dislocation that has taken
place. 1 can understand that it is not pos-
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sible to acquire the flect immediately. If
orders are placed pow, it takes yea#s f[or
the fleet to arrive and I think some orders
have been placed and some aircraft are
likely 1o come, But, by way of having 3
crasp programme, will  the honourable
Minister consider getting on lease a cer-
tain pumber of aircraft from other coun-
tries apd using them in our various air-
ling gqrganizations? My other question in
the same context is this: By when the
Government going to be prepared to in-
crease the flight to keep pace with the
increasing passenger traffic?

With regard to the human side which
onc of the honourable Members mention-
ed, | would like to ask the Minister how
much amount has been disburseq by to-
day, that is, the 2nd November, to the
members of the bercaved familieg and
what is the quanmtum of the compensa-
tion and by when he intends to satisfy all
the compensation claims of the people?

What steps is he going 10 take in  the
Ministry—.-

(2) tc restore passenge; confidence in
the IA and Vayudoot which has been shat-
tered, in the recent past, an(

(b) to improve passenger ca.e before
and during flight? Frcm the preliminary
reports that he has received, is the crash
due to any metal fatigue in the two ac-
cidents that have recently taken place?

My next question would be: Is i¢ be-
cayse of lesser trained personnel in  the
airlipes that we had to face , situation
like baving Mr. Nagpal with 50 hours’
expgrience only as a co-pilot, and what
steps is he proposing to take to have ad-
equate number of trainey staff?

My last question would be: When was
the Fokker Friendship acquired fo. Vayu-
doot ang was this Fokker Friendship
whiplp"was involved in the accident in
Assa already plying on the Airlines and
then switched on to this?

These are the few questions Madam,
that 1 would like the hon. Minister to
reply, and 1 shall be glad if reply is given
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lo these points, Thank you, Madam

Dépuly Chairman.

SHRI BHASKAR ANNAJI MASOD-
KAR (Maharashtra): I rise olay to shaie
the sense of shock and sorrow as well as
of anger and anguisy felt by the Members
of this august House at the dual tragedy
of 19th October,

I would not have intervened in this,
But I feel that there are some silent as- -
pects in this particular statement which
should not be missey by this House.
Particularly 1 draw the attention of the
hon. Miniter to the third paragraph of
the statement where it is stated that
ladian Afrlines flas deen (astructed to ar-
range for payment of compensation as
soon as possible, Some of the hon. Mem-
bers have already asked whether the
compensation has beep paig or mnot. I
would like to ask two questions op this.
Why is the quantum of compensation
that is being provideg by the Indian Air-
lines? As an offshoot of that, T  would
further request the hon, Miniser to
clarify whether this is the quantum fro-
zen to any particular amount or whether
the capacity of passenger, his life expect-
ancy, his life, will be evaluated by any
machinery. I read in the Press that the
Government has come out with Rs. 2
lakhs per individual per dead body of the
individual, Madam Deputy Chairman, T
muost  say that this cannot be the com-
pensation ipa country like ours, Those
who fly by the Indian Airlines are persons
havlng) larger expectandy—economic ex-
pectancy as well life expectancy. Will the
Minister care to refer this question of
compensation to the court of inquiry which
already been set up? Idonot know whe-
ther it will come within the compass of
the reference because, as I said there
are some gilent aspects of this statement.
One of them is that the terms of reference
of the court of inquiry are not before
the House. It would have been bet-
ter had the Minister put the terms of
reference before the august House. [
would like the Minister to clarify ‘what
are the terms of reference and whether
these terms of reference include Qhe mat-
ter of compensation to each md,mdual
who has lost his valuable life.
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Madam Deputy  Chairman, you are
aware that the law of compensation in
thig country ig part of the law of torts,
based on negligence as well as fixing of
the bhability, Tha; being the position, I
would request the Minister to state whe-
they the terms of reference encompass the
fixing of responsibility with regard to this
particuiar accident. Do the termg of re-
ference  further state what remedial
measu es shoulg be taken with regard to
this after fixing the responsibility? pjadam
Deruty Chairman, one of the things
which must have come to your notice is
that there is an overall anxiety expressed
on the floor of this House with regary to
the safety of passengers and the safety of
the flights, T do not wish to repeat what
the hon, Members have said because I
sinc:rely share their concerp with regard
to efficiency, wear and tear, life ex-
pectincy of the machines we are flying
and the dangers to which we c¢xpose the
citizens of this country. T simply ask the
hon Minister to state what policy he is
going to frame so as to restitute the lost
confidence of the nation by this great
tragedv. There is nothing in this state-
maat which indicate. the steps which the
Ministry proposes to take so as to avoid
such dange-s and to restitute the confi-
dence of the people in our flying mach-

in: Thank you Madam,

Y qm gEm AlAdm (I
F3or) : ArIAT IGTATTOL AT,
19 IAL AT 3.30 g2 F  wax
f gFzarF gd I A I ¥
¥ a1 g7 AFaAl # aat & &
g0, I q4F AT FAE A gq =i
T 3T AT FY 3.30 9% F FHIT
‘r qﬁm Ferza'q Foft T8 7€ §
725 § 34 I ¥ 34 stfax AL 0y
z ?'—ri gferT gunArdn ¥ fanra
155 § ¥ 130 saferdi #1 wey
g1 A oy {0 AT A AgF A
¥ 37 ¥ 1-2 T wEfaay &)
qe, g1 ME WU AT A §
fF T3 fysmm w0 A7 FEAF
73327 IUR § | WF 37 HAT Y
¥ T3 frare ¥ "dw ¥ Y wew
g% T Y 47 727 § T8 TR

=

M7 5 ATilsT woAt F§ gqT §
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6 AT F1 WAy ¥ HIT THT Tfemr
Ff 230 SHAT F7 qEAFT T Tof
¥ wg foar wv gl faaw % faa
T4 g fF 1984 & sfeua wux wigw
F1 A@ HENT g€ M IR $feyq
F1TF §4eTI gH 1 1985 F Ffeww
Ty A5y FY OF gaz-n g R
gz gfear § o1 us gsram g
1986 % 1feqa wyy wigg ¥ ars
gizmd g #1987 ¥ <fewn
THTAEE ¥ TF g g dy f&
FTE WEANE GIET ¥ oFAn ey
da =T w7 F oWl §Y quga
FetHI=T g, fam.a & a9 goemd
g feua nawnga ¥ ox d1-4/737
doTTomiTe To T ¥7 |UEME
g1 #T mE-d22 Aany fgelr #
S FT @ 91 19 WAILT, 1988
1 3fn sl weRthEr g ng
qT AW AT GHETUET &Y HH |\
g "@wnn 91 37 wfEal @ fa
feat safea &1 meg @@l g€ &
"g1a 5 § v g0 fasrw #1 SY wd.
g  Ag agw I @la g oufk
TEEL WG FAR AN wEY F oAV K
AIGET 4T Falg gn f UF Faqew
TR AWM F A gEl uF fwag wT
farr v fr ogw ot & ST A
qgreAr T8 FL wyy AT AR =
anT few F fawa g W efeuw
qﬂ\\rxﬂn F gt @ m¥gT F gl 64
1 TL1T W FT G osw gAifa ww
37 femat ¥ Jom g F AF H
stiTr 81 gwfAn & oz fAaeq FEw,
FH f5 YN SigR gadey ¥ gawia
¢ fF &1 gl & Hdg ¥ &
g A F owg wen-wen i
srs &4 AfFR g §ra FEw L
gIEFIHT FT OV | g TL WA
geedl ¥ ®wiw &1 g W fawwEs
g fagrT agen =N faw g &1 §
Tin # § f ag s @ fawan
fanrm &, fafser ofsoma fewidsz

g Ty QR FARTO FT KR Wi
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FUAT arfaq M ¢ a T aifey
Ter TA0 WL UTL AT F R
gro g4 3% AvFc WP A T
Fafr & z9R wra soE ol
it gdz 7y 77T =r T’T g
fHET AT IFF o T gi WET
8 95 ¥ T"'WTU _7 3T “{=r g ?:m

5y # Agg v 0FWET A
ZXHT AT ’ha' ¥ oA I q
FUE WU

gAY ddy § wRT AEW w6

FIAAIT {EEAT BT TIF FEY AT
4 3R g9 A AGAT TIE H A
T3q % 37 =wizgg s fr &@ =
FTT HT AT A AF ETHL AN
B a’ﬁ: F fafrg ¥ wmredr & AG9T
W F 7g AgF Fr ETAa WY E A
o AN Y fAAF T T W arm
a%r T 3 ze avfun Af W s

Z xfvasay xq wafsa & S AW
g7 fa@At & @a v § ST
17T gtﬁﬂ gr gy 390 {9y

frggs & fF g zw ddg A e
B ¥ HIT R 0IAT & (7 ARGy
affa 374 faan & QX FAF A
oA FET

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Madam thank
you for calling me to speak. My daughter
hag a strange inhibition regarding the air
flight, She say, that there is no touch
with the earth and therefore when we are
in the mid-air, T do not know what it will
be  whic sphere. Particularly when we
are there, the question of sense of securi-
ty becorreg very important in the mid-
air. It ig meithe; earth nor heaven but
in between. What it is, I do not know,

AN HON, MEMBER; TRISANKU
SWARGAM.

PROF, SOURENDRA BHATTA-
CHARJEE: We are having ‘trisanku swar-
gam’ very often. Therefore, the number
of Members participating in the discus~
smn perhaps hag been rather more than

[RAJYA SABHA]

!
!
|

by Minister

the usual quott of Rujys Sabha in seek-
ing claiifications out of an instinct of self-
defence. . . (nterruption) . . .out ‘of self-
precervation, I stand corrected. The ques-
tion 1, 1 um ve.v reluctant to use the
charge which wag a cliche but th.s state-
ment of the hon. Minister is so throughly
buresucratic. That in the circumstances
it wa. bit unexpected. The ministers are
expecied 10 read out statements prepared
by e bureaucrats. Some cxceplions might
be there sometimes, Buthere, Mr. Patil
gives away nothing except the promise of
vomp- nsation to the next of kin of ihose

who have died. He shoud
have been, perhaps a bit more
forthcoming, It there is any

thing .iling in the airlives whether in the
Aiy Tndiz or the Indian Ai-lineg o; the
Vavwioot or the Pawan Hans, he -nould
have been more forthcoming and he should
have taken the pouse into confiaence.
Why in the face of such a tragic hippen-
ing, wach a cold statement hag been made,
an expression of sympathy in a format,
nothiny else? Tt is not expected of him,
particilarly Mr. Pati! whose human wealth
is wellknown, Then, is the (ystem so much
oppre <ne that it cwnnor meke self-criti-
cism and introspection and must repeat
by rote what was written on the previous
occasions that is in the case of precedents,
when quch thines happened? The hon.
Member there read out a list of crashes
in the Indinn Airlines. So bv those prece-
dents a ctatement has been presented be-
fore the House, It should not hae been
like that.

I have no claim to anv technical know-
ledee 1nd T am completely 5 novice in
this regard. But a statemeny by one Mr.
Harshvardhan. reported to be either the
Managing Directo- or the Chairmap  of
Vayudoot, seems (o be vague, I do not
know what it means. In each flight fen
minutes instruction by the pilot to the co-
pilot, they ae piloting the plane and at the
same time giving instruction also. As a
teacher T was \just having ap inferiority
complex. The pilots ang co-pilots in Vayn-
doot hgve a very capable faculty. Other-

wise while  piloting the plane how can
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the instruction being given s possible and
1t was in response to what, that the pilots
ander-trained. A crash
p-ogramme has beey laupched, Already a
crash has been there. And now there ig a

in Vayudoot ure

crash programme to properly train the
pilots and co-pilots. In ail thec, matters
let the Minister make gz clean breast of
actually what is the matter. At least on
this matter let us know officially what the
position is, And what happened :.; the
Zero Houp be not repeated. Both sides of
the Houge have been ynanimous in de-
ploting in the strongest possible terms any
negligence in such , matter, And the
Government must take note of this unani-
moy opinion of the Housre. And at the
same time' a demand has been voiced
from this side of the House that Jet there
be a Parliamentary probe to go into all
the aspects of :he civil aviation, T would
expect that without having recourse to
just bureaucratic paraphrasing the Minister
would take courage into both honds and
actept the demany for . Parliamentary
probe and thereby asswie the country also,
particularly the passengers travelling by
air that the Government is reallv serious
about their safetv and security.

= Iw ¥ ARy (IFR SBW)
AT goEyty wEETr,  frest
19 wFaL F 3q4 Aw ¥ wrww
otr TIg faErewm weer g€ o oA
TITAHE F 164 safeaat Y T
2%\ 77 WM AY WA O ag g d
om T F AT A 7g smMi faome
gearT St g€ §, 7g A e ¥
fafas ufqoora e F gfreria)
ar fReqax aafeaat a7 wTeE ¥
FIRT 3% 1

g sfeam dma wre F daww
302 ® A HIT AL F9AT @
304 FT @ AT B 1 TH AT
gaeal 9% IW AT A AR IR =
¥ 73t =% @ &, 4 st F e
qW F oI AR U 3w AT §
grm f 3w @Y gHEATH & ary &
mTAT wEr o fwfﬁ" g W gE
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At wgrEdn, wE oA Gh
mu’ga'v:rr“ azFT frere @Y e d
g AT 20 TEIAL F rnrrmtq*aﬁ
¥aoms W1 AT 9T, UF W AL
wet ST A THH A€y S g igg ar
g9 BT w4 91 @ Fw Gw ege
T ITRE 41, feay % gaewgh
farae wEk: 97

TR AEHT GAA FT A FAT
st fem sTwEr & wis AW wT
Fi g % fy @ & S w @d
T 30, d T gHT & 1 TE(ET
qEATT WA oY % A qEWAT A
WEFW T g 7

AR AEAT  TEed
SR S S L
it fafras =a ¥ e T T A
srrere o= v @, mros wh-
Frfel T 7 U OIREEE | S
FTE &Y ERN 1 AT HIOFT SF AIAAT
To W 9 WE X7 Al ¥ 0%
IS Azt g = {7 i

¥ oGaE WO FIW g §EY -
gE @ wT feggd an afead
FFRE 1 WL FEAA F A AR
T 2, fasa & fr yaw A
mﬂ%?—'m EAEY ?f"\‘a'fn Ehil
Y FAamAm gdl N
FE@TE AT AW@EHT & G AT
§ FI1%  Aqg TG F@I, AEF )
qaft S Fad ewsdvwIw =g, agr
ST AT f wT IW ST wrawT
AR AT FSARIT TLFA $ F7F
53 waF wias g grus T@s O
faefy & T AEAT FITH AT IF TT
T F A FLA | TAE AfSq FFATAT
gurfag gt gt | FAF gA AT
SAF § | a5 gl g | T
SMfeww  TAAEN whEE  AG @el
AT HAT  9U1F AAT ST AT EY
T, a1 I® IN H, AT, WOH
AT @Y WO U @al W HITETT
F & wT A, A a'eaﬁafa AL
Fogd wEar & 1. . . (m=am)
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AT g g Ud A TEFEE
F FFEL AT HIT FEL WGIR
#F Fadiew Siw-—dg & WS &
S FART E STA WA ST E
AT daT A1 FT AR H A 10
M7 g5 TIF AT ot G, o7
& guadar § | Fawred g FT @l
g\ Hafgw eafa g gEfac &R
FIT U AT FI

Iqgrafa : 7df, #Tw O Ay
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N fxw 2@ aE]a : ar ¥ fqagq
FL@ AT fF & RIEE  AUGT
FAAITTAT ¥ AAST F AT W@ &
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fee =9 @< faar @ § A1 @Y
TEIT ST FFwE S GG
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g e @ St g r & T3 A
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w3EAl, YA Q1 qg A
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Fleameg gar a1 I faww &
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AAArs "9 S muF QEE
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f& TaR 'Y w2 STH F T TG
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g a gt & fav fam@@c
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& oy gfs mwrt gFT @0 g
fo med 78 swy faar 1 geEa

SHRI V. NARAYANASAMY (Pondi-
cherry): Madam Deputy Chairman, thank
you for giving me thig opportunity at the
last minute to seek some clarifications on
the statement made by the hon. Minister.

(Interruption)
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Madam, [ have gone thiough the state-
ment of the hon, Minister.

THE DEPUTY CHAIRMAN:; Last-
minute opportupity is only for one minute.

SHRI V. NARAYANASAMY: [ will
take only three minutes, 1 have gone
thzougph the statement of the hon, Minis-
‘er. The siatement is wanting in more
acrticulars. This statement contains only
the information which had already ap-
peared in the newspapers on the 20th
Oztoser. The same information his been
ren.oduced iy this stztement. We are now
in the month of November. Later develop-
ments have not heen explained at all in

the stitement.
t

Madam, there is o demznd from the
other side that the hon. Minister should
resign, Of course, they do it fo; their
political ends. But all the same complete
information is required to be given to
the House, I would request the hon, Minis.
ter io give detailed particulars on the two
ai- crashes,

The hon. Minister had been reported
2z having «aid that he dig not role out
{he -~ossibilitv of sabotage. Where from
¢id he cet the ‘nformation that theie is a
nossibility of sabotage? I would like to
know from him, what was the report of
the prelimipary investigation at the crash
H e
site. |

There is another important thing which
I would like to know from the hon. Minis.
ter, Tt has been stated that when the plane
was descending, the pilot gave a signal at
qbout 6.35 a.m. He radioed to the Ahme-
dubagq control towe- that he Wag 2pproa-
ching, The control tower replieg to him.
Thev eave him clearance. T, the morning,
the hon. Minister, while renlying to a
anestion. said that by the side of the run-
wev there was greenery: trees were there,
and foz formation was there. Why did
the cont-ol tower not war, the pilot about
fop formation near the airports Whv did
the control tower not eive the informa-
tion to the pilot? T would like to seek this
clarificatio, from the hon. Minister why
this information was not given to the pilot
at the time when he saig that he was
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approaching the airport and he wag oute
sound.

Thirdly, this particular aircraft which
crashed a; Ahmedabad airport is reported
to have had serioug snags. About four
dayg back it was rectified also. The major
cnag was leakage in the hydraulic landing
cear, Who ce:t'iieq that it was zil right?
Wno was the maintenance engineer who
certified that the hydraulic landing gear
was all right? At the time when the air-
crait was  allowed to fly, what was the

- condition of the hydraulic landing gear?

Apart from that, it is well-known that
the altimete. was defective because it
-howed a neight of about 180 feet when
the aircraft was flying at 500 feet It was
found to he defective when it was recove-
~ed. Therefoie the snage were there and
vet the flight wag alloweg to flv. Who
we;eg respensible for  this? What action
has bren taken against them?

Another important aspecy is about the
Vayudoot service, In the year 1983, about
18 stations had been opened. Within a
veriod of five years, now we have 91 sta-
tions. The airports a-e constructed apd
Vayudoot services are being operated. We
welcome this, But the m-intenance has
to be foolproof. The maintenance svstern
has not been improved. Especially in the
Vayudoot gervice, the aircraft maintenince
is very poor, because of which we h-ve
seen several air crashes. The hon Minis-
ter <hould review the maintenance proces
dures of the aircraft in the Indian Air-
lines and Vavudoot gervice and show to
the country that the maintenance of the

aircraft is dome as per the guidelines and
principles.

Lastlv. T  would like to say , word
~hout comnensation amount. The hon,
Minister has announceg that 2 laky will
be given to the next of kin of the deceased.
It i= » meaeme amount. The nersons who
have died in the air crashes belonged to
various sectors of the <ocietv——business-
men, executives and persons belonging to
various categories. The amount of Rs. 2 lakh
as combpensation is verv meosare, The hon,
Minister should appoint a commission for
the nurpose of finding out the evact
amount which should be paid to the next
of kin of the deceased persons.
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Another gspect 1s ubout the coutt of in-
quiry, What are the termg of eference,
when the court of inquiry is to submit its
report ang have they started investigation?
On all these aspects the hon. Minister hus
1o give 4 reply. With this, T conclude.
Madam.

SHRI SHIVRAJ PATIL: Madam !
would like to express my gratitude
the hon., Members who have evince. ...
interest ang discussed these tragic inciden-
t, and have made some valuable <ugges-
tions, T understand znd 1 realise the anxie-
ty, the concern and the anger of those
who have expressed their views and of
those who have expressed their viewg out-
side this House also. If anything has to be
learnt from these things, it iy as to how
we shoulg conduct ourselves to see that
accidents of this nature do not recur.

Midim the two accidents wete really
I trom the blue, One accident
tos: prace in the  western part of our
country and the other accident took vlace
in the easterp part of our cour ne
and the syme day, within
time,  Accidents do not have any logic.
* they say.

DR. G. VITAYA MOHAN
Who saig that?

REDDY:

SHRI SHIVRAJ PATIL: T do not know
whethe- this statement can bz accepted or
not.

DR, G. VHAYA MOHAN REDDY:
No, it cannot be accepted. It should be
rejected outright.

SHRI SHTVRAJ PATIL: Madam, it is
a fact that the weather near Guwahati on
that day ang after two days also was not
good. Tt wyg drizzling, it was misty and
the visibility was very poor, Wear Ahme-
dabad also the weather condition wa, not
really very good. This is the factual in-
formation I am giving to you.

Madam, honourable Members Thave
saig that more information should have
been given op the floor of this House. It
is not the#t information is not available.

[RAIYA SABHA]
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But, having appointeq a Court of Inquiry
and, as per the ruley of this House, as
the matter becomes  subjudice, whether
it is correct to place the bits and pieces Ot
information without connecting them with
each other and  without.. (Interrup-
tionsy, .

SHR1 SATYA PRAKASH MALAVI-
YA: What is your reaction to our de-
mand for a parliamentary probe?... (In-
ferruptions)..

SHRI B. SATYANARAYAN REDDY:
Appoint a Parliamentary Committee,
(Iuteyruptions).. .

SHR! V. NARAYANASAMY: le; us
he,r the Minister first.

s SATYANARAYAN REDDY:
Appoin{ 4 Joint Committee of Parliament

SHR] SHIVRZAJ PATIL: 1 have not
completed. , (Interruptions)... 1 have
not finished my speech... (Interrup-
ons) ..

THE DEPUTY CHAIRMAN: Pleased
sit down... (Interruptions) Mr. Reddy,
this is not correct. Please sit down.

SHRI B, SATYANARAYAN REDDY
(Andhia  Pradesh): No. .. (Interrup-
tfonsy, . .

THE DEPUTY CHAIRMAN. What 15
“No”? I am asking you to sit down.
Please sit down.

Now, you have placed some factq and
some queries before him. He is trying to
renly. Now when he is trvine to reply. ..
and he is saying that theie are some
facts which are subjudice because of a
Court of Inquiry—you are not listening
to him, You may be demanding 5 Parlia-
mentary Committee, That is 5 different
thing.. . (Interruptions)... Please Yisten.
You may be asking for or demanding a
particular thing, but whether he accepts
that o not is 5 different thing. Tet him
explain  first..  (Inferruptionsy..  This
is not correct. This is not as per Parlia-
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mentary practice—let me tell you, You
have to listen. When you ask some queries,
you have to listen to the replies—and
whether you accept them or not is 5 dif-
ferent thing. He has just started apd you
have started obstructing. This is not cor-
rect... (Inrerruptions).,. Tet me teil
you, thig is not correct, You may want
to raisc some matter from you, point of

view...  (Interruptions),.. Please sit
down... (Interruptions)... I, am  not
going to allow that. please... (Inferrup-
tiens), . .

SHR] SHIVRAJ PATIL: Madam_ I

will reply to that point also. I .m not
going to be  silent on thay  point.
But at least you will please show  the

courtesy to other Members and to me also
to explain the point. T have not finished
my statement. 1 have just begun, I
am going to give my views my opinion,
mv stand, Government’s stand on  this
point also. Why don’t you have a little
patience please? T did not obstruct when
you were saying things, T could have
explained at that time also, But I did
not. Why don’t you wait for some time?

PROF. SOURENDRA BHATTA-
CHARJEE: We have been waiting  pa-
tiently,

SHRj SHIVRAJ PATIL: It is not cor-
rect. 1 have just started. It is mnot
correct,

SHRI GHULAM RASOOL MATTO:
Please carry on.

SHR] SHIVRAJ PATIL; Madam I
v ‘rying to say that unless the informa-

-+t . which is available with the Depart-

5

- sions are drawn, it will be difficult,

ment, information which js available with
me is properly analysed unless conclu-
and
it will not be correct. It will not be
just for a Minister to go on giving ex-
pression to his opinion or his conclusion.

It has to be fully assessed, Tt is mnot
the opinion of a layman, It ig the
opinion of the experts also which  has

- to be taken. (Interruptions)
Please now let me finish. Then you

can ask,
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THE DEPUTY CHAIRMAN: No,
please.

SHRI SHIVRAJ PATIL. That is not

correct.  After | ﬁnish, if you have any
doubt T will be ready to reply, but
not before [ finish.

Madam, T was trying to say that the
information jis available, It has to be
put in a fashion and some conclusions
are to be drawn, The experts have to
act. The acumen has also to be used
for drawing proper conclusions,  When
such a tragedy has taken place, yon would
not like me to express my views or you
would not like any officer in the Ministry
to express his views  arbitrarily, His
views may be acceptable, his views may
not be acceptable. His views may be cor-
rect, his views may not be correct. Now
that we have appointed experienced judi-
cial officers from the High Courts, Judges
from the High Courts please, Y would
request, allow us to put 2]l the facts be-
fore them, Let them give their opinion,
(Interruptions).. .

I am going to give my reply, Why
don’t you wait for some time?  Please
dont disturb me. For God’s sake wait
for some time. (Interruptions)

THE DEPUTY CHAIRMAN: I am
not allowing you, Please sit  down.
(Interruptiins)

SHRy1 SHIVRAJ PATIL. This is not
correct.  Listen.

(At this stage some hon, Members left

the chamber)

st Wt gotasr : A9, 48 o1
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SHRI V. NARAYANASAMY: They
had decided to walk out.

SHRI SHIVRAJ PATIL: I am really
very sorry that op a matter like this when
21 hoo. Members have expressed  thelr
views and we have patiently heard them,
they do not show the courtesy of hearing
what the viewpoint of the Government is
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SHR]I SHIVRAJ PATIL: This goes to
show how keen they are to understand the
problem, how keep they are to see that
such things do not happen and how keen
they are to help us. I can only say
that I am sorry, I would not say any-
thing more than this.

Madam { have heard the hon, Mem-
bers very’ very patiently, and I  would
again like to say that the expression they
have given to their views is quite sincere.
i take it; they are going to pe useful.

The views they have expressed can be
divided into two compartments, The
hon, Members have spoken not only
about the accidents themselves but they
have expressed their views about other
general things relating to the Indian Air-
lines and the Vayudoot also. As far as
the queries on the accidents proper are
concerned, theye is some judicial difficulty.
The rules are there.  Certainly the august
House would expect me to follow  the
rules which are laid down, So there
are limitations as far as that js concern-
ed. As far as other gemeral points are
concerned, they are very good  points.
Probably they are well within their right
to ask what is the stand of the Govern-
ment on those points and I shall have no
difficulty in expressing my views on those
points,

The hon, Members while asking the
questions had tried to understand whether
the accidents took place because of me-
chanica] defects, wag there anything wrong
with the aircraft itself? They have tried
to understand whether the instruments
which were used for gniding the aircraft
to the airports were properly working or
not.  They bave also tried to understand
whether the pilot was under the influence
of liquor or it wag a human error, In
short, they wanted to know whether it
was a mechanica] error or 3 human error.
One of the hon, Members wanted to
know as to how it was said that the acci-
dents could have taken place because of
some other things also. These are the

[RAJYA SABHA]
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things on which the court of inquiry has
to go into depth and they have to come
to certain conclusions, After they exa-
mine the remains of the aircrafts  after
they examine the instruments that the
there at the aircraft, after they cxamine
all the documents, which will pe submit-
ted to them, and they can ca]ll for that
also after they examing the eye-witnesses
and others also and after they collect in-
iormation which is collected by the police
as well as the investigating authorities,
they can apply their minds. Some hon.
Members wanted to know whether it is
only the Judge who is going to inquire
into it or there are experts also assisting
the judges. We have said four experts
are there In each inquiry and they will
help, Now,_ with the help of the asses-
s¢:8 the hon. Judges would come to cer-
tain conclusions and they will give the
conclusions, They may give their opi-
nion as tg the causg of the accident and
the circumstances in which the accident
has taken place and the points which are
relevant and related to these points. On
those also the opinion or the judgment can
be given by these two couris and those
points will be acceptable to us.

THE DEPUTY CHAIRMAN: No, the
question was asked what are the terms
of reference,

SHR] SHIVRAJ PATIL:. I am coming
to that.  As per rules there are certain
iermg of reference.  There are rules un-
der which court of inquiry can be cons-
tituted, We want the court to enquire
into the causes of the accident and the
circumstances in which the accident took
place, These are the two most impor-
tant things.

A very relevant polnt was made by
hon. Member, Mr, Masodkar, whether the
quantum of compensation that js going to
be paid to other members is also going tof
be considered, On this point T would
not say yes or no. ‘This is a point which
has been thrown up for  consideration.
Without giving any assurance, I shall have
to understand its implications.

SHRI V, NARAYANASAMY: | wan-
ted to know whether a commission will
be appointed,
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SHR| SHIVRAJ PATIL:. I am coming
to these points, What | am saying 18
as to the compensation there are certain
rules which are followed. There is a
law of compensation which is applicable
to the people who are working actually.
It anybody is in service, that law  of
compensation will be applicable. There
is a general law about compensation.
that will be applicable. And there are
compensations given when accidents take
place to buses, accidents take place to
railways, accidents take place to ships,

accidents take place to other things also.
And what generally the Airlines  have
been doing is whenever the  passengers

are travelling they insuie the lives of the
passengers travelling as well as  the
crew members with the insurance com”
panies.  They get the compensation and
they pay it to them ~ Now the passen-
ger is insured for Rs. 2 lakhs, It s
not the passengers who are insuring for
themselves with the company. It is the
Airline;s which is insuring them with the
company, They get the compensation.
Now, whether this quantum of compensa-
tion is sufficient or not is completely a
different issue. 1 am not saying this is
less or thig is more. If you look from
one angle it may appear to be less and
if you look from a different angle, well,
a different view can be taken, I am mnot

expressing any view on this point  But
this is a point which is very well  taken
and without giving any assurance to this
House I would simply say that we  will

remember this point and on this point
we will form our own opinion.

SHRI BHASKAR ANNAI
KAR: Tt is a matter of policy.

MASOD-

SHRI SHIVRAJ PATIL: I have to un-

derstand the implications. T am not just
committing,
SHR({ BHASKAR ANNAJI MASOD-

KAR: Because of Bhopal gas tragedy ex-
perience I am telling that the people have
not yet got the money. Thousands of
people have died but the compensation
has mot been paid so far. ‘This is our
experience,

SHRI SHIVRAJ PATTIL: That s =&
different thing,

oo
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SHRI BHASKAR ANNAJI MASOD-
KAR: That is all right.

SHR] SHIVRAJ PATIL; Ag regards
compensation, T would like to say that we
are ready with the money. We are not
soing to wait for the amount of money
to come from the insurance company.
The money will be kept ready and paid
from the coffers of the public sector un-
dertaking,  But nobody can understand
isstter than the hop, Member Mr. Masod-
kar that th: money has to be given to
the kith and kin of the deceased, We have
tv decide as to whom that money has to
be given, Now, if this responsibility is
given to the public sector undertaking and
if they are correct in deciding as to who
is the successor and to whom the money
should be given, well, mistakes can be
made and if the mistakes are made in
this matter, it becomes very difficult. So
what we are asking...

THE DEPUTY CHAIRMAN: You fix

up a time-limit,  Otherwise, it will go
on,

SHRI SHIVRAJ PATIL:; As far as the
succession certificate is concerned, it has
to be obtained by the relatives and the
amount of money we have kept ready and

succession certificate is given by  the
court, I think Mr. Masodkar under-
stands that, If the man who has  died
has mentioned somewhere in the docu-

ment. ...

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH (Maharashtra): In
the Commission of Enquiry no

succes-
sion certificate is required.

SHRI BHASKAR ANNAJI MASOD-
KAR; By the insurance people,

SHR] SHANKARRAO NARAYAN-
RAO DESHMUKH: Yes, by

insurance
people also.

SHR1 SHIVRAJ PATIL. If T am 1nsu-
ring myself there is a column wherein I
have to mention in that policy as to who
will receive the money. Here the pas-
sengers have not insured themselves, The
public sector undertaking has insured and
the passengers and the persons who are
entitled to receive the amount have to

come, That is.the‘ only difficulty. We
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would like to take a piactical and under-
standable view.

SHR] BHASKAR ANNAJI MASOD-
KAR: If the hon, Minister permits I
want to say that the flight itself is insur-
ed. [ am not sure,

SHRI SHIVRAJ PATIL. The ilight is
insured, the passengers are insured
and the crew is also insured.

As far ag the compensation is concern-
ed, we will keep that money ready and
we will not wait for the money to come
from the insurance company, —We will
give that money, The only anxiety that
we have is that it should be received by
the proper person. If it is not received
by the proper person then again  many
complications arise. If it is 1eceived by
a wrong person then, the person who has
to actually receive that compensation will
suffer, That is the only anxiety, Noth-
ing eJse. Even then we will also try to
see how we can help them in this matter.
These are the only things,

Now, Madam_ 1 would request the hon.
Members to understand the difficulty we
face when a judicial enquiry is appointed.
Our opinions are bits and pieces which
are collected from which the conclusions
have to be drawn, have to be correctly
assessed correctly examined and  only
then the opinion can be given. It is
exactly for this reason we have not said
whether the crash was because of mecha-
nical defect because of the human error
because of the defect in the aircraft be-
cause of the defect in the instruments

because of the wheathe;  conditions
and  because of any other reason.
We have not expressed our views.
We would not rush {fo express our
views, That would not be correct to
do. We would rather wait for some-
time and we have said that the court
of enquiry will give their report by
31st of January. The time limit is
also there. 3lst of January is the
time limit fixed for that and we hope
the court will be able to complete

_ the enquiry before 31st of January
" and the report is given and then it
will be put before you.

[RAJYA SABHA]
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Madam, there are certain other
points on which the discussions has
taken place and I think. I shuold ex-
press the point of view of the Gov-
ernment on those points. The hon.
Members have said that the flights
are being delayed. Yes. I shall have
to accept what they say and w= will
like to see that the gelays do not
occur and delays are reduced. As to
how it has to be done, we are look-
ing into this matter and we would

be able to do something substantial in
this respect. Some of the Members
did say here that we are flying too
many routes and we are flying too
many frequencies and that is one of
the reasons why the delays are
taking place. Well, I cannot dispute
this thing. The anxiety of the Air-
lineg is to provide the aviation faci-

lity because the time factor involved
If one has to come
from Trivandrum to Delhi or from
Calcutta to Delhi and if he has to
fravel by train, he takes about three
But if he has to travel by air-
and even

is very great.

days.
craft he takes two hours
if there is some difficulty. he prefers
coming by that. In the process. ‘what
happens is that because we have
taken too this
respect, some difficulties have arisen.
We are trying to solve these difficul-
a look at the routes ang frequencies
tles. On hon. Member said, “Have
a look at the routes and frequencies

and reschedule

much responsibility in

your flying iy such a



209

Siatement

manner as to provide the maximum
facility to the Members and at the
same time, see that there are no
delaya.” 1 think, this is an acceptable
propesal and we are already working
on 3t

The second suggestion
givert was, "Are you not trying to
take =ome more aircraft?” Well, we
are trying to acquire aircraft. I have
ma- “;mes said on the floor of tha
House that the Indian  Airlines is
hard]l:- having 50 aircraft. It has to
fly o—-er the entire country. It has
to ‘ransport more than 1 crore
pasczr.gers. I have saiq it again and
the Veyudoot is having only 19 ain-
craft and it is covering about 90
stations and c¢overing those areas
whz21e easy access 1s not available.
We =re trying to do that. Now, the
question is whether we are trving to
add to the capacity or not. Yes, we
are -~vving to add to the capacity.
Ther are two methods by which we
are irying to add to the capacity.
On:> method is to help in the imme-
diate future. The other method is a
littie long-term method, We are trying
to acquire the aircraft on lease also.
We have already contracted to take
the aircraft on lease ang I was told
that in this month itself, we were to
-recelve the aircraft by 15th of this
month. Maybe, four or five days
hers and there, we should receive
four afrcraft and if four aircraft are
given to us, it can help us a lot.

which was

Then, we are trying to get more
aircraft also on lease if it is avail-

obl: Fuizq if we  have tq take air-
craft on fease to add to the capacity.
it takes time. We have to enter inte
a contract and then the aircraft has
to be ready. It has to Dbe brought
here and some fittings have to be
“done and when all those things are
complete, it can be done. Then, we
are trying to acquire Airbus-320 and
next year, from March onwards, 19
Ajrbuses will be added to the fleet
of th> Indfan Airlines and it should
be possible, Now, we are trying to
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get some aireraft for Vayudoot also:
As to how the aircraft can be ac-
quired for Vayudoot s a gquestion.
Some hon. Members were saying,
“Why don’t you ger niore aiwrcraft
why don’t you build new  airports,
why don’t you provide navigation
facilities?” These are things which
we would like to do. The difficulty
is that of finding funds for these
purposes. The Government has
rightly expected the airlines to earn
and stand on their own legs and not
to depend on the budagetary support.
The budgetary support which js given
to the Civil Aviation Department is
very wvery limited. Sometimes we
get lesg than Rs. 100 crores: some-
times Rs. 40 crores too. With this
everything has to pe had. They do
give us the moral support and stren-
gtn to get things on credit and all
that. But we have to devend on our-
selves. There is paucity of funds.
The Government has rightly done it.
If the Civil Aviation Depsrtment does
not earn, who else is expected to
earn? If the Transport Ministry does
not earn, who else can be expected
to earn® They have rightlv taken the
decision. But this is the difficulty
and we have to find a way out of
this difficulty ana we are trying to
do that. So. acquisition of aircraft is
one of the things which we are try-
ing to do. 1 think we will be able
to acquire aircratt temporarily and
all that.

Some hon. Members have spoken
about the fatigue of the aircraft. They
have said that the aircraft are pld
and 3]l that. Some Members wanted
to know for how many hours these
aircraft, both the Boeing and the
Fokker have flown. Both of them have
flown for about 51,000 hours. There
are aircraft of the Boeing Company
in other countries which have flown
for 80,000 hours also. Flying for
80,000 hours is much more than fly-
ing for 51,000 hours. When we say
these aircraft have been flying for
51,000 hours, we are also changing
their engines. We are changing their
navigation equipment all the time.
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There are so many checks. There is
the first check, the secong check and
the third check whon they have flown
for 1500 hours, 4000 hours and 8000
hours. Eeverything is checked. If it
is necessary we change the equip-
ment. Engines are changed. Naviga-
tion equipment are changed. If some
parts have to be changed, they are
changed. We are following the pro-
cedure laid down by the company
when we acquire these things. We
are exactly following the procedure
laid down. Again, we are saying that
if it is necessary 1o have a fresh
look at all these things, % can be
done also. But we are following the
procedure laid down. We think that
these aircraft can be flown. Experts
have saig that and that is why we
are flying. Moreover, the question is
that of finding funds. There iz the
interest of providing facilities to citi-
zens. On the other hand there is the
interest of providing the facilities in
a safe manner. The interest of safety
is there and the interest of providing
facilities is there. These interests
have to be balanced. We are trying
to bhalance them,

Madam, then there wa;s the ques-
tion of training. It was asked whether
the pilots are properly trained or not.
Now, Mr. Dalaya had flown for
about 6000 hours ang the other pilot,
Captain Dugal, had also flown for
about 6000 hours. Both the co-pilots
had flown for more than 500 hours.
As far as training is concerned, I
would like to place on record that
we are taking pilots from the clubs
which are training them. But we are
not depending on the clubs only. It is
only very recently that we have esta-
blished the Indira Gandhi Rashtriya
Udan Academy. There was nothing
before that. We are training pilots
in that Academy and after they are
trained there, they are sent to the
institute run by the Indian Airlines.
They are trained over there also and
then they come as co-pilot and start

‘flying,

~ ]

e
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SHRI GHULAM RASOOL MATTO:
The question is: Is the number ade-
quate?

SHRI SHIVRAJ PATIL: 1 am com-
ing to that. The demand goes on
increasing. I 'woulg like hon  Mem-
bers to appreciate that in the Civil
Aviation Ministry— do not tsie the
credit for this; but it goes to the
Ministers who were there—they have
established four new organizations.
One of the organizations is the train-
ing institute, the Indira Gandh: Rash-
triye Udan Academy. Vayuloot is
one more organization establishad.
Pawan Hans is the third organization
and the National Airport: Authority is
the fourth organization established.
Ang these organisations have been
established in order to meet the re-
quirement of the country. the require-
ment of constructing airports. the
requirement of providing helicopter
aviation service to the people. the re-
quirement of providing civil aviation
facilities to the people in forest areas
and rural areas and other places and
also the training. These are the pasic
things. Institutions have been estab
lished only very recently ang they are
in the process of establishing the in-
frastructure and as the time passes,
thevy would acquire the strength which
is renuired to meet all the demands in
all these aress. It is not that the
matter is not lookeq into. I do not
take the credit for it. I cannot take
the credit for it. My predecessors
have done that and especially T should
say that the Prime Minister had taken
interest in seeing that these institu-
tions were established. They sive the
basic strength. But when a new insti-
tution ha: been established, from the
time the institution has been establish-
ed, if we start saying that this insti-
tution is not having all the infrastruc-
ture comparable to the infrastricture
which is available with other institu-
tions which have been running for
years and which are well-established,
I think we are doing a little injustice
to that organisation or that instiution.
We should give that institution some

~
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time to develop the infrastructure
which is requireq to meet the objec-
tives for which it has come into
existence. The point I was trying to
make is in the area of trainjng also
we are paying proper attention. As
the :equirements are increasing, as we
are inducting more aircraft, it is
natural that we are going to require
more pilots and we are not depending
only on pilots coming from here. I
am told by the gentleman in Vayudoot
that they are depending on pilots
coming from the Air Force. Air Force
pilots are very 'well trained and they
have the practice of flying, they have
all the skills required, and some of the
pilots have flown more than 7,000

homnrs, 10.000 hours, Experienced
pilots are being taken from the Air
Force and they are inducted here with
a little training on rules and regula~
tions. And, moreover, when the pilots
are asked to go into this, they are exa-
mined also. All the same we are look-
ing into the training aspect of it. We
have been asked by the Leader to look
into the training aspect. how to
strensthen it, how to have the neces-
sary nfrastructure to mest all the de-
mard- and come to a mark. We are
lookng into it. This is a general issue
and this has nothing to do with one
incident only

About the Board, the staff and other
things honourable Members have made
some comments. I would like to say
that on the Board there are so many
ex; erts. If vou consider the Chairman
of Air India. the Managing Director of
Air India, the Deputy Managing Direc-
tor of Air India, the Managing Direc-
tor of Vayudoot, these are all experts,
and they are members of the Indian
Airiines Board. There ig the Director
General of Tourism also, because
tourism is something important. There
are Joint Secretaries who have been
desling with it. There are other ex-
perts also. Now, the Board is consti-
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tuted in such a fashion as to get the
expertise of those who know how to

manage the things, to get the expertise
in the technical matters, to get thg
expertise in providing facilities to the
passengers. It is a combination of
those things which will give an accept-
able product. And that is what we
are doing. People may have different
opinions. I am not going to dilate on
them. This is not really a point which
has directly any bearing on this. I
would only say that we are trying to
do our best.

Then we are asked whether we are
going to refer this matter to a Parlia-
mentary Committee. Well, if he had
said, that this matter should be refer-

req to a Parliamentry Committee,
some  others  would have said,
‘Why don't you appoint a court

of inquiry?’ In this case we have ap-
pointed a court of inquiry. Now some
honourable Members are saying, ‘Why
don't you refer it to a Parliamentary
Commiittee?’ With all humility at my
command I would say that this Parlia-
ment hag a Parliamentary Committee
which looks into public sector under-
takings. There is a public sector un-
dertakings committee itzelf existing.
And, if the Committze on Public
Undertakings, which consists of the
Members of this House and the other
House, wants to look into matters re-
lating to Air-Indja or Indian Airlines
or Vayudoot or intg any issue for that
matter, nobody can construct them and
nobody can say that they cannot look
into those things. Already there is a
PUC and it can look into it and, over
and above that, we have a Court of
Inquiry also Now, in such situation.
it will be redundant to have one inore
Parliamentary Committee for that and
that is why I think it is not necessary
to have another committee for this

purpose.

Then, Mdam, a pertinent question was
asked: What are the immediate steps
that we have taken? It is really neces-
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sary, when something has happened,
when something tragic has happened,
that the confidence of the people should
not be shattered and it will be the
duty of -1 thoss who are in the air-
lines, it 'will be the duty of the Minis-
try also and it wili be tlie duly or this
House also to see that the confidence
nf he people is not shattered. Now,
for the information of this House, I
would like to say that if you look into
the recorg of accidents which have
taken place the world over ang if you
examine the performance of the Indian
Airlines, you will develop some sort of
confidence. the rate of fatal
accidents per hundred thousand toke-
offs for the Indian Airlines for 1981-
82, 1983-85 and 1986-87 is zero whercas
the rate of fatal accidents per hundr-
ed thousang take-offs for ail the sche-
duled airlines of the ICAO contract~
ing States is like this: I ig 0.20 in 1981,
0.25 in 1982, 0.19 in 1983, 0.14 in 1984,
0.19 in 1985 any 0.13 in 1986. Now,
these are the figures. 1 am not saying
that we should be satisfied with this
kind of statistics and al] those things.
What I am tryving to say is that com-
pared to the performance of the air-
lineg throughout the woild. the per-
formance of the Indian Airlines 1s
satisfactory. Of course, this tragic
accident has taken place and we are
sorry about it and everything that is
necessary will have to be done and
will be done. But then we
forget this tact also. Why am I say-
ing this? I would not have said this
‘thing if it was not necessary to bujld
confidence in the mindg of the Mem-
bers here and the people. Accidents
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have taken place. We used to say that
it was safer to fly by aircraft. But we
are not given that kind of luxury to-
day. We were saying that more acci-
dents were taking place to buseg and
cars and to other modes of transport
and all that, ang so, it was safer to
travel by air. But that is not given
to us today and we are sorry for that.
Accidents have taken place
shall have to take

At the same time,
should not be shattered ang we
trying to do that. What else would we

like to do except to see that confidence
develops? The immediate step that we

and we
-
corrective action.

our confidence

are

have taken, as I have explajned ear-

lier, is that we are trying to avoid

delays and other things by rcschedul-

ing. The exercise is already on and

something has come to Us and we will
come to a final conclusion as to how

rescheduling has to be dune. Then,

the training aspect iz being examined

in detail by us.

Now, with regard to the p.ocedures
which we have Iolleve ,  coriaun
things have bheen said in the news-
papers. In one of  the news-
papers gomething was published and
something did not eppear. Now, this
is the Inspection Schedule. The first
page has been published in the news-
papers. There are many pages on
which the engineers who are actually
examining the aircraft have to give
their remarks and then they have to
sign at the end. After this is done, the
other engineer whao supervises sees
whether there is any repetitive snag
or not ang having seen that. he puts
his signature. His signature is 1m-
portant from the point of view of find-
ing out whether there is any repeti-
tive snag or not. But, for actual main-
tenance ang all those things, there are





